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LOK SABHA DEBATES

LOK SABHA

Tuesday, April, 15, 2008 / Chaitra 26, 1930 (Saka)

The Lok Sabha met at
Eleven of the Clock

(MR. Speaxen in the Chair)
INTRODUCTION OF MINISTERS

[English]

THE PRIME MINISTER (DR. MANMOHAN SINGH):
Hon. Speaker, Sir, with your permission, | wish to introduce
to you and through you, to this august House my colleagues
who have been inducted in the Council of Ministers recently.

Minister of State

Dr. M. S. Gill Minister of State of the
Ministry of Youth Affairs

and Sports.
Ministers of State

Minister of State in the
Ministry of Parliamen-
tary Affairs and Minister
of State in the Ministry
of Planning.

1. Shri V. Narayanasamy

Minister of State in the
Ministry of Coal.

2. Shri Santosh Bagrodia

Minister of State in the
Ministry of Heavy
Industries and Public
Enterprises.

3. Shri Raghunath Jha

Minister of State in the
Ministry of Tribal Affairs.

4, Dr. Rameshwar Oraon

Minister of State in the
Ministry of Communica-
tions and Information
Technology.

§.  Shri Jyotiraditya
M. Scindia

Minister of State in the
Ministry of Steel.

6. Kunwar Jitin Prasada

[Translation]

SHRI RAMDAS ATHAWALE (Pandharpur): When will
my tum come?

[English]

MR. SPEAKER: | will appoint you as a Minister without
portfolio!

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Sir,
we pray to God for your good health.

MR. SPEAKER: Thank you very much. | am well
because of your kind messages of good wishes.

11.01 hrs.
OBITUARY REFERENCES
[English]

MR. SPEAKER: Hon. Members, | have to inform the
House of the sad demise of two of our former colleagues,
Shri Bijaya Chandrasingh Prodhan and Shri Amratial
Vallabhdas Tarwala.

Shri Bijaya Chandrasingh Prodhan was a Member of
the Second Lok Sabha from 1957 to 1962, representing the
Kalahandi Parliamentary Constituency of Orissa.

An agriculturist by profession, Shri Bijaya Chandra-
singh Prodhan was a committed social and political worker.
Shri Prodhan served as Sarpanch, Keredi Gram Panchayat
from 1967 to 1980. He was also the Member, Gram
Panchayat and NES Block, Phulbani.

Shri Prodhan who was the founder Member of
Government College, Phulbani strove for the uplift of
marginalized sections of the society and the tribal people.

Shri Bijaya Chandrasingh Prodhan passed away on
2™ March, 2008 at Kandhamal, Orissa at the age of 77.

Shri Amratlal Vallabhdas Tarwala was a Member of
the Ninth Lok Sabha from 1989 to 1991, representing
Khandwa Parliamentary Constituency of Madhya Pradesh.

Shri Tarwala was a member of the Consuitative
Committee of the Ministry of Textiles in 1990.

Shri Tarwala earlier served as Councillor, Burhanpur
Nagar Nigam from 1984 to 1989.

An educationist, Shri Tarwala was the Founder-
Member, Saraswati Shishu Mandir, Burhanpur, Madhya
Pradesh and a Member of the Nimar Education Society.

A well-known social worker, Shri Tarwala was a
Member of the Cotton Merchants Association, Madhya
Pradesh.

Shri Amratial Vallabhdas Tarwala passed away on 30
March, 2008 at Bhopal, Madhya Pradesh under tragic
circumstances at the age of 61.
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We deeply moum the loss of these friends and | am
sure the House would join me in conveying our condolences
to the bereaved families.

The House may now stand in sience for a short while
as a mark of respect to the memory of the departed.

11.02 hrs.

The Members then stood in silence
for a short white

[English]

SHRI BASU DEB ACHARIA (Bankura): Sir, we have
given noticas to suspend the Question Hour. ... (Inferruptions)

MR. SPEAKER: Please speak one-by-one.
...(Interruptions)

MR. SPEAKER: Please do not come to the Well of the
House.

...(Interruptions)
11.05 hrs.

At this stage, Dr. Shafiqur Rahman Barq and some other
hon. Members came and stood on the fioor near the Table.

...(Interruptions)
[Transiation]
MR. SPEAKER: | have told you that | will hear you.
...(Interruptions)
[English]
MR. SPEAKER: | have told you that | will listen to you.
...(Interruptions)

MR. SPEAKER: Please note down the name of those
hon. Members who are raising slogans. | am giving a
wamning. Those who are raising slogans will be dealt with
properly. | am giving a waming to Members on all sides of
the House. | will not permit any further.

...(Interruptions)

MR. SPEAKER: Please note down the names of those
hon. Members who are deliberately shouting slogans in the
Well.

...(Intesruptions)

MR. SPEAKER: The House stands adjourned to meet
again at 11.30 a.m.

APRIL 15, 2008

Written Answers to Questions 4
11.07 hrs.
The Lok Sabha then adjourned till Thirty Minutes
past Elaven of the Clock.
11.30 hrs.

The Lok Sabha re-assembled at Thirty
Minutes past Eleven of the Clock.

{Mn. Seeaxer in the Chair)
WRITTENANSWERS TO QUESTIONS
[English]

Increase in the Prices
of Medicines

*301. SHRI HITEN BARMAN: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the percentage of increase in the price of
medicines during the last three years;

(b) whether the Government has been asked to
grant permission for increasing the price of any medicine;

(c) if so, the details of the permission given for
increasing the price along with the names of the medicines;
and

(d) the details of those medicines the prices of
which have come down or have been reduced during the
said pericd?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN):
(a) to (d) The Iindian Pharmaceutical market consists of
Scheduled and Non-Scheduled bulk drugs and formula-
tions. The Scheduled bulk drugs are specified in the First
Schedule of the Drugs (Prices Control) Order, 1995
(DPCO'95). Such Scheduled bulk drugs along with their
formulations are under price control and their prices are
fixed/revised by National Pharmaceutical Pricing Authority
{NPPA) in accordance with the provisions of DPCO'95. The
price fixation/revision of the Scheduled bulk drugs and their
formulations is a continuous process under DPCO’85. The
prices of non-Scheduled formulations are fixed by the
manufacturers themselves and Government/NPPA only
monitors the price rise beyond a certain percentage in certain
specified categories of Non-Scheduled formulation packs.

The percentage increase of prices of packs compared
on month-to-month basis as per the retail audit report of
ORG-IMS Research Private Lid. in the last three years is as
foliows:
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Year April May  June July  Aug.  Sep. Oct. Nov. Dec. Jan. Feb. Mar.
2004-05 1.28 1.55 1.15 0.78 2.24 1.34 234 348 1.91 1.13 3.10 1.18
2005-06 3.08 2.73 2.60 3.16 - - - 3.10 1.14 1.36 1.17 1.76
2006-07 0.15 0.55 0.31 0.66 0.27 0.34 0.66 - 0.37 0.89 0.68 0.14
2007-08 0.77 0.14 0.10 0.02 0.13 0.12 0.01 0.01 0.32

During the last three years, in 23 cases of the bulk
Drugs (as listed in the Statement enclosed) prices have
been increased by NPPA. This is either based on the
applications received by NPPA or suo-moto as part of the
ongoing exercise for price fixation/revision undertaken by
NPPA in 156 cases of Scheduled bulk drugs during the last
three years. Such increase in bulk drug prices has also
resulted in increase of formulation pack prices of these
specified bulk drugs.

During the last three years (from 2005-2006 till 15th
March, 2008), NPPA has reduced the prices in 127 cases of
Scheduled Bulk drugs and in 2443 cases of Scheduled
Formulation packs. The NPPA is also carrying out the
monitoring of prices of non-Scheduled formulations as per
the specified guidelines on the basis of data from ORG IMS.
With the intervention of NPPA, prices of 60 Non-Scheduled
formulation packs have been brought down in recent times
by manufacturers concerned. In addition, NPPA has fixed
prices of 24 Non-Scheduled formulations packs during 2007-
08 under Para 10(b) of DPCO’ 85. Thus prices of 84 Non-

Scheduled formulation packs have been reduced through
the intervention of NPPA.

As a result of efforts made by this Department, various
Pharmaceutical industry Associations voluntarily agreed to
reduce the prices of 886 formulation packs by capping their
trade margins. Prices of these medicines and their availability
is being monitored all over the country by NPPA.

Further, consequent to reduction in central excise duty
by the Ministry of Finance, Department of Revenue in the
Union Budget 2008-2009 from 16% to 8% of medicines, the
NPPA has notified reduction of equivalent maximum retail
prices of all Scheduled formulation packs downwards by
4.58% w.e.f. 1st March, 2008. Further, in respect of non-
Scheduled formulations, NPPA has issued guidelines
advising all the manutacturers and marketing companies to
ensure the reduction of MRP by 4.58%. Such price reductions
would be applicable in the cases where excise duty is
actually being paid to the Government and was chargeable
in the MRP of those formulation packs.

Statement

Bulk Drugs where prices have been increased During the
Years 2005-06, 2006-07 and 2007-08 (Upto 15.3.2008)

S.No. Name of the Drug Existing Revised %
Price Date Price Date

1 2 3 4 5 6 7
2005-06

1. Nalidixic Acid 1662.00 11.05.01 1623.00 15.06.05 3.91
2. Phenramine Maleate 1068.00 08.1 ,Q.O1 1107.00 29.12.05 3.85
3. Trimethoprim 700.00 07.07.03 840.00 29.12.05 20.00
4. Ritampicin 3480.00 29.03.05 3560.00 29.12.05 2.30
5. Metronidzole 470.00 20.08.01 471.00 07.02.06 0.21
6. Metronidazole Benzoate 373.00 24.03.05 401.00 07.02.06 7.51
7. Cetadfroxyl Monohydrate 2303.00 24.03.05 2474.00 23.03.06 7.43
8. ICHQ 702.00 24.03.05 832.00 27.03.06 18.52
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1 2 3 4 5 6 7
2006-07
9. Benzathine Penicillin G* 2048.00 27.05.06 2288.00 19.05.06 1.72
10. Chloroquine Phosphate 705.00 27.03.06 763.00 11.07.06 8.23
1. tbuprofen 369.00 27.03.06 408.00 11.07.06 10.57
12 Analgin 458.00 30.12.04 459.00 29.09.06 0.22
13. Ranitidine Hcl 625.00 15.06.05 643.00 18.12.06 2.88
14, Ephedrine Hc! 1062.00 27.03.06 1161.00 13.02.07 9.32
15. Psudeo Ephedrine Hcl 1761.00 27.03.06 1824.00 13.02.07 3.58
18. Vitamin A 1.0/1.7 2425.00 27.03.06 2685.00 21.03.07 10.72
Palmitate Oily Liquid
2007-08
17. Benzathine Penicilin G* 2288.00 19.05.06 2670.00 01.06.07 16.70
18. Chlorpropamide 306.00 29.08.95 328.00 27.07.07 7.19
19. Cloxacillin Sodium (Oral) 1153.00 27.03.06 1359.00 25.09.07 17.87
20. Cloxacillin Sodium (Sterile) 1651.00 27.03.06 1904.00 25.09.07 15.32 ¢
21. Pheniramine Maleate 1107.00 29.12.05 1168.00 29.11.07 5.51
22. Asprin 132.00 29.09.06 149.00 23.01.08 12.12
23. Sulphamethaxazole 322.00 21.03.07 361.0C 23.01.08 12.11

*1. The aforesaid two cases are based on price revision applications filed by M/s Hindustan Antibiotics Limited.
2. All other revisions are based on normal cost price studies undertaken suo-moto by NPPA.

[Translation]

Upgradation/Renovation of
the Bridges
*302. SHRI CHANDRA MANI TRIPATHI:
DR. LAXMINARAYAN PANDEY:
Wil the Minister of RAILWAYS be pleased to state:
(a) the details of the targets fixed along-with the
funds allocated and utilizea for the upgradation / renovation
of the bridges during the iast three years;

{b) whether the Railways have failed to achieve
these annual targets;

{c) if so, the reasons therefor; and

(d) the details of the steps taken by the Railways
for ensuring the completion of the said work within proposed
time-frame?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD):
(a) to (c) Repair/rebuilding/rehabilitation of bridges is an

ongoing process on Indian Railways. Railways undertake
repair/rebuilding/rehabilitation/strengthening of Bridges on
the basis of their physical condition as ascertained during
regular inspections carried out in the field. Based on such
identification of Bridges, annual targets for Bridge Works
are fixed and aliotment of funds is made to carry out their
repair/rebuilding/rehabilitation/strengthening, duly prioriti-
zing the works as per requirement. In 2001-02, to clear the
backlog of replacement of such identified Bridges on Indian
Railways, 2370 Bridges were sanctioned for repair/
rebuilding/rehabilitation/strengthening at a cost of Rs. 1530
Crore {Net) under Special Railway Safety Fund (SRSF). Apart
from SRSF, additional funds are also made available
annually in Railway Budget to undertake repair/rehabilita-
tion-of fresh accruais of Bridge works mainly under
Depreciation Reserve Fund (DRF). it is a fact that there has
been some shortfall in achievement of physical targets set
for repair/rebuilding/rehabilitation/strengthening ot Bridges
during the last three years. The shortfall during last three
years has occurred due to various complexities such as
complicated schemes and designs involved in execution of
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Bridge Works. Bridge Works also get delayed due to various
reasons like non-availability of adequate traffic blocks,
adverse weather conditions, floods & contractual problems.
Normally annual targets for Bridge Works are fixed on the

higher side to maintain thrust for early execution of the works.
The details of physical and financial annual targets and
achievement of Bridge Works during the last three years
and current year are given as under:

Year No. of Bridges No. of Bridges Funds Allocated for Expenditure incurred

targeted for repaired/rebuilt/ Bridge Works during the year
repair/rebuilding/ rehabilitated (in Rs. Crore) (In Rs. Crore)

rehabilitation

2004-05 1629 1579 424.90 390.26

2005-06 1453 1431 487.94 410.59

2006-07 1272 1114 519.27 457.93

Total 4354 4124 1432.11 1258.78

2007-08 1418 869 665.39 318.01

(upto January, 2008)

(upto January, 2008)

(d)  Railways undertake Bridge works on a planned
& phased manner and adequate number of labour and
machines are deployed at sites to ensure timely completion
of the works. In order to emphasise the importance of timely
completion/rebuilding/strengthening of Bridges, high targets
are also set & funds are not a constraint. Regular monitoring
of progress of Bridge Works is done at various levels to
ensure timely completion of the works. However, at times
the works get delayed due to various reasons like
complexities in bridge works such as complicated schemes
and designs, non-availability of adequate traffic blocks,
adverse weather conditions, floods & contractual problems.

[English] !
Rationalisation of
FDI Norms

*303. SHR!JYOTIRADITYAM. SCINDIA:
SHRI AMITAVANANDY:
Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether the Government has decided to open
up various sectors in Givil Aviation Industry to FDi and also
to rationalize the FD! norms in this regard:

{b) if so, the details thereof;
(c) itnot, the reasons therefor; and

(d)  the manner in which the Government proposes
to Safeguard the interest of the domestic airlines?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) to () The Government
has taken decision on Policy for Foreign Direct investment
(FDI) in Civil Aviation Sector as under:-

Airports:

(i) Greenfield Projects: FD! upto 100% is allowed under
the automatic route.

(ii) Existing projects: FDI upto 100% is allowed with prior
approval of the Government for FDI beyond 74%.

Air Transport Services:

(i) Scheduled Air Transport Service/Domestic Scheduled
Passenger Airline — FDI upto 49% and investment by
Non-resident Indian (NRI) upto 100% aliowed on the
automatic route.

(i) Non-Scheduled Air Transport Service/ Non-Scheduled
airlines, Chartered airlines and Cargo airlines: FDI upto
74% and investment by Non-resident indian (NRI) upto
100% allowed on the automatic route.

(iii) Helicopter services/seaplane services requiring DGCA
approval — FDI upto 100% allowed on the automatic
route.

Other services under Civil Aviation Sector:

(i) Ground Handling Services: FD! upto 74% and
investment by Non-resident Indians (NRI) upto 100%
allowed on the automatic route. This will be subject to
sectoral regulations and security clearance.

(i) Maintenance and Repair organizations; flying training
Institutes; and technical training institutions — FDI upto
100% allowed on the automatic route.

(d)  The new FDI policy will not affect the domestic
scheduled airlines as it does not allow foreign airlines to
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participate diractly or indirectly in the FDI. The same applies
tor non-scheduled and chartered operations.

Provision of Medical Facllities in
Long Distance Trains

*304. SHRI KISHANBHAI V. PATEL:
SHR! SUGRIB SINGH:
Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways are facing difficulties in
the implementation of the orders of the Hon'ble High Court
of Rajasthan for providing doctors, nurses and attendants
in the moving long distance trains and sufficient budgetary
allocation has not been made for this purpose;

{b) if so, the details thereof and the reasons therefor;

(c) whether the existing arrangements in the
Railways are sufficient to meet any emergency in the moving
trains in the country; and

(d) if not, the steps taken by the Railways to
implement the orders of the Hon'ble High Court?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD):
(a) and (b) The judgment dated 04.05.2005 of the Hon'ble
High Court of Rajasthan (Jaipur Bench) has been challenged
before the Hon'ble Supreme Court by filing an Special Leave
Petition (SLP) on 12.08.2005. Hon'>le Supreme Court has
granted stay of operation of the judgment of Hon'ble High
Court of Rajasthan. The matter is still sub-judice and the
question of implementing the judgment of Hon'ble High Court
of Rajasthan does not arise.

(c) The existing facilities are sufficient for first aid
treatment of sick passengers. First Air boxes are available
in passenger carrying trains which can be used by trained
front line staff or any doctor travelling in train. Those cases
of serious nature like heart attack, stroke are also given first
aid by frontline staff or by doctor travelling in train, if

APRIL 15, 2008
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available. However, as they require advanced resuscitation,
specialist and use of highly sophisticated equipments which
i$ not possible on running trains, the Train Superintendents/
Travelling Ticket Examiner sends information to the Station
Master/Manager of the next Railway Station about the sick
passenger. The Station Master/Manager of that station
arranges a Railway doctor/Government Doctor/Private
Doctor to come to the Railway Station to attend to the sick
passenger. The sick passenger is then detrained at a station
having medical facilities and referred to the nearest hospital.

Allopathic doctors travelling in train are also given 10%
concession in their train fare and in exchange they provide
professional services in the train to treat sick passenger.

(d) Does not arise.

Surveys for New Railway Projects

*305. SHRI G.M. SIDDESWARA: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of the on-going surveys for new rail
projects in the country particularly in the southem region;

(b) the details of the proposals for the new surveys;
and

(c) the present status of the on-going surveys in
the country, particularly in the southem region?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD):
(a) to (c) 108 surveys are in progress pertaining to projects
which include 69 New Lines, 7 Gauge Conversions and 32
Doublings. 47 surveys have been proposed in the Budget
2008-09 for 37 New Lines, 5§ Gauge Conversions, 5
Doublings. The ongoing surveys are in various stages of
progress. The details of surveys in Southern Region covering
Southern, South Central and South Western Railways is as
under:-

S.No. Railway Year of inclusion Name of the Survey Length (in Km) Tentative date of
in the Budget completion

1 2 3 4 5 ]

New Lines

1 South Central 2007-08 Gadwal-Macheria 233 30.09.08

2 South Central 2007-08 Gudur — Durgarajapuram 45 30.06.08

3 South Central 2006-07 Khamman to Podattur 110 31.03.08

4 South Central 2007-08 Kinwat-Mahur 45 31.08.08

5 South Central 2006-07 Kondapalii ~ Kothagudam 120 31.12.08

6 South Central 2005-06 Manuguru — Ramagendam 180 31.03.09
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1 2 3 4 5 6
7 South Central 2007-08 Markapur — Srisailem 45 31.07.08
8 South Central 2006-07 Tadikalapudi-Koyagudum 19 31.12.08
9 Southern 2007-08 Dindigul-Kumuli (lower camp) 110 30.06.08
10 Southern 2006-07 Idapally-Guruvayur 77 31.05.08
11 Southern 2007-08 Madurai-Karaikkudi 80 31.07.08
12 Southern 2007-08 Thalassery~Myson:e 298 30.06.08
13 Southern 2007-08 Villivakkam-Katpadi 154 31.12.09
14 South Western 2003-04 Alamati-Kugpal 170 31.05.08
15 South Western 2007-08 Bangalore-Nangli 120 30.09.08
16 South Western 2003-04 Bijapur-Shahbad 140 31.12.08
17 South Western 2007-08 Dharwad-Belgaum 97 31.03.09
18 South Westermn 2003-04 Kottur to Chitradurg via Jagalur 80 31.12.08
19 South Western 2007-08 Krshanaraja Nagar-Kushal Nagar 45 31.03.09
20 South Western 2007-08 Puttaparthy to Kadiri via Nallamada 45 30.09.08
21 South Western 2006-07 Talguppa-Honavar 82 30.06.08
22 South Western 2007-08 Tumkur-Devangere 210 31.12.08
Gauge Conversion
1 Southern 2007-08 Tambram-Chengalpattu 30 30.09.08
Doubling
1 South Central 2005-06 Ballarshah-Kazipet 3™ Line 192 31.05.08
2 South Central 2005-06 Kazipet — Vijaywada — 555 31.05.08
Gudur 3" line
3 South Central 2007-08 Mudkhed-Parbhani 81 31.08.08
4 Southern 2006-07 Renigunta-Arakkonam 3" line 72 31.08.08
5 South Central 2007-08 Secunderabad — Bhongir 3” line 46 30.09.08
8 Southern 2007-08 Chennai Central — 10 31.12.08
Villivakkam &* & 6" line
7 Southern 2006-07 Jollarpettai-Katpadi-Arakkonam 145 31.08.08
8 Southern 2004-05 Trivandrum — Kanniyakumari 82 31.07.08
9 Southern 2007-08 Attipattu-Gumidipundi 3° & 4" line 30 31.12.08
10 South Western 2006-07 Hassan — Mangalore 189 30.06.09
1" South Westem 2003-04 Salem — Bangalore 218 31.05.08




15 Written Answers

Tax on Air Turbine Fuel

*306. SHRI CHANDRA BHUSHAN SINGH: Will the
Minister of CIVIL AVIATION be pleased to state:

{a)  whether the Government had asked the State
Govemments to lower their tax rates on Air Turbine Fuel
(ATF) to make the air travel cheaper;

(b) it so, the details thereof; and

(c) the response received by the Union Govern-
ment from the State Governments?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir.

(b} State Governments have been requested to
consider moderation of the rate of sales tax imposed on
Aviation Turbine Fuel (ATF) and align it with the '‘Declared
Goods' rate of 4%. Empowered Committee of State Finance
Ministers were also requested to consider moderation of
the rate of sales tax imposed on ATF and reduce it to the
‘Declared Goods' rate of 4%. The matter of ATF was also
discussed in the national conference on Civil Aviation held
on 18.01.2008 at New Dethi with: the representatives of all
State Governments and Union Territories. Based on the
deliberations held in the conference, 1 group of officers has
been constituted with a view to pres : »ting the ATF taxation
issues to the Empowered Committee of State Finance
Ministers as well as the Ministry of Finance.

.(c) Governments of Andhra Pradesh and Kerala
have since reduced the sales tax on ATF to 4%.

Bharat Darshan Trains

*307. SHRI P.C. THOMAS: Will the Minister of
RAILWAYS be pleased to state:

(a) the details of the routes of Bharat Darshan
Trains;

{b) the places where reservation facility for this train
is available;

(c)  whether such reservation facility from Kerala
has now been stopped,

(d) if so, the reasons therefor;

(e}  whaether the response for this train has been
encouraging; and

] it so, the details thereof including the number
of passengers travelled, State-wise?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD):
(a) Bharat Darshan Trains are operated on different routes
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decided from time to time by Indian Rallway Catering &
Tourism Corporation Ltd. (IRCTC), the nodal agency, in
consultation with Indian Railways.

(b)  The booking for Bharat Darshan Train can be
done through Tourism Facilitation Centres of IRCTC, website
www.railtourismindia.com and IRCTC agents.

(c) No, Sir.
(d)  Does not arise.

(e) and (f) The Bharat Darshan Train has made 66
trips, carrying 25,448 number of passengers with an average
occupancy of 74 percentage, so far. However, state wise
travellers data is not being maintained.

Ban on cooking on the Piatforms

*308. SHRIBRIJBHUSHAN SHARAN SINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways issued instructions to
stop cooking on the platforms of A, B and C categories of
railway stations;

(b) if so, the details thereof;

(c) whether IRCTC Ltd. had also issued instructions
for making the platforms free from cooking;

(d) if so, the details thereof;

(e) the status of compliance of these instructions
at all the platforms of A,B and C categories of railway stations;

f whether instances of non-compliance/violation
of these instructions have come to the notice of the Railways;
and

(g) if so, the action taken by the Railway thereon?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD):
(a) and (b) As per present policy, there should be no cooking
on platforms at suburban stations and for other stations,
there should be an attempt to discontinue cooking on stalls
and trolleys on the platforms, except for making tea. All
cooking should be done in the main kitchen.

(c) to (e) Yes, Sir. Indian Railway Catering and Tourism
Corporation (IRCTC) nave conveyed Board's instructions
to their zonal offices for making platforms cooking free.
IRCTC have decided that in all future catering tenders, an
enabling clause would be incorporated to make all the
platforms and passenger area free from cooking. The
licensee will be required to make its own arrangements and
intrastructure for cooking/deep frying eisewhere. Only power

based cooling and heating equipment may be permitted at
such kiosks/stalls.
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(f) and (@) Action like counseling, waming, imposing of
penalty, closure of stail/kiosk for specific period and
termination of licence etc. is taken whenever complaints of
cooking on platforms are substantiated.

Increase in CNG Prices

*309. SHRI K.S. RAO: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to state:

(a) whether the Government proposes to review
and revise the price of CNG as recommended by the Tariff
Commission and determine CNG prices differently for
different sectors of the economy and regions of the country;

(b) if so, the details thereof;

(c) the details of the increase proposed in CNG
prices for transport and kitchen supplies and its impact on
consumers; and

(d) the amount of subsidy paid on consumption of
CNG for supplies made to transport, domestic consumption
and power and fertilizer units each year during the last three
years?

THE MINISTER OF PETROLEUM AND NATURAL GAS
(SHRI MURLI DEORA): (a) to (c) No, Sir. The Tariff
Commission (TC) has not made any recommendation on
the determination of CNG prices.

(d)  Subsidy is paid by Governments to Oil India
Limited (OIL) for supply of natural gas to power and fertilizers
sectors and small scale and court-mandated customers in
the North-East at 60% of the price applicablg to these
categories in the rest of the country. Supply of natural gas in
North-East includes inter alia on CNG station in Agartala,
which is being supplied by Tripura Natural Gas Company
Limited.

Poultry Processing Units

*310. SHRIABU AYES MONDAL: Will the Minister of
FOOD PROCESSING INDUSTRIES be pieased to state:

(a) whether the Government has received any
proposal for assistance to set up poultry processing plants
in different parts of the country;

{b) if so, the details thersof, State-wise;

{c) whether the process can screen and detect the
Bird Flue affected birds; and

(d) if so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT
SAHAY): (a) to (d) Ministry of Food Processing Industries
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(MFPI) under its plan schemes, provides financial
assistance, for Setting up/ Modernization/ Expansion etc.,
of food processing units which includes mechanized/modern
poultry dressing plants also. The State wise Modem Poultry
processing units are detailed as below:

Sr. No. State No. of No. of
Poultry Meat Units assisted

processing units by MFPI
1 Punjab 3 1
2 Haryana 1 1
3 Karnataka 8 2
4 Andhra Pradesh 1 -
5 W. Bengal 9 1
6 Maharashtra 12 3
7 Goa 4 -
8 Kerala 7 2
9 Tamil Nadu 5 -
Total ‘ 50 10

MFPI has provided financial assistance to ten
Mechanized poultry processing units who applied for
financial assistance under its plan scheme. During the 11*
plan also, if proposals are received from the States, the
Ministry will provide financial assistance to Modernize
poultry processing plants under its plan schemes.

The mechanized poultry dressing process involves
various stages which starts from ante-mortem inspection of
the birds to finished poultry products by way of monitoring of
each stage of processing. The ante mortem inspection of
the birds is being done by qualified Veterinarians who
screen and reject the sick birds. The detection of bird fiu
infection is possible at farm level which has to be confirmed
by laboratory examination. Presently, screening/testing of
sera for Avian Influenza (Bird flu) is restricted only to Regional
Disease Diagnostic Laboratories (RDDLs) and sera and
Morbid samples at High Security Animal Disease Diagnostic
Laboratory (HSADL), Bhopal. However, the various stages
of poultry processing such as scalding at 150°C water
temperature and 50-60 PPM of Chiorine for carcass washing
inactivates the virus. Further, strict Biosecurity measures and
hygienic conditions in the processing plant can prevent
spread of “Bird flu” infection in the processing plant.

infrastructure for Food Processing Industry

*311. SHRI M. SREENIVASULU REDDY: Will the
Minister of FOOD PROCESSING INDUSTRIES be pleased
to state:
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(a)  whether the Government is aware that public
investment in rural infrastructure is scanty and inadequate
as far as the Food Processing industry is concemed;

(b) it so, the details thereof;

(c) the steps taken/being taken to encourage
greater private sector involvement and partnership in the
development of food processing industries in rural areas;
and

{d) if so, the details thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT
SAHAY): (a) to (d) The Government is aware of inadequate
infrastructure for food processing industries in the country.
There is need for much larger investment in rural
infrastructure such as pack houses, cold chains, primary
processing centres, efficient supply chain, backward and
forward linkages etc. to add value and reduce wastages. In
order to fill this gap, Ministry of Food Processing Industries
(MFPI) under its Plan schemes provides financial assistance
to project proposals received from various organizations,
including public and private sectors, for Infrastructure
Development for Food Processing Industries as per scheme
guidelines.

MFP! has taken strategic initiatives to attract private

investment in Food Processing Infrastructure which aims at
filing the gaps in the supply chain, strengthening of cold
chain infrastructure/ value addition infrastructure, moderni-
sation of abattoirs leading to overall development of food
processing industries and reduction in wastages. To further
strengthen the Food Processing Infrastructure, MFP! has
developed a scheme for Mega Food Parks which envisages
a well-defined agri/horticultural-processing zone containing
state of the art processing facilities with support infrastructure
and well established supply chain. The scheme aims to
provide a mechanism to bring together farmers, processors
and retailers and link agricultural production to the market
s0 as 10 ensure maximization of value addition, minimization
of wastages and improving farmers’ income. The primary
objective of the scheme is to facilitate establishment of an
integrated value chain, with processing at the core and
supported by requisite forward and backward linkages.

Other strategic initiatives during 11* Plan include
scheme for Integrated Cold Chain and Preservation
Infrastructure including Controlled Atmosphere/Modified
Atmosphere Stores, Value Added Centres, Packaging
Centres and Irradiation facilities. Benefits of the Scheme
will also be available to integrated projects of value
addition / processing / preservation of horticulture, dairy,
marine, and meat sector.
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In order to meet the growing requirement of skilled
manpower for food processing sector, MFPI aiso extends
tinancial assistance for various skill development and
capacity building programmes, Research and Development
activities, promotion of quality assurance and setting up/
upgradation of food testing laboratories.

These strategic interventions are likely to incentivise
private investment and result in long term economic
sustainability through market driven and cluster based
farming.

Remote Area Rall Sampark Yojana

*312. SHRI SHRINIWAS DADASAHEB PATIL:
SHRI GIRIDHAR GAMANG:
Will the Minister of RAILWAYS be pleased to state:

(a)  whether the ‘Remote Area Rail Sampark Yojana’
(RARSY) was announced by the Railways in Rail Budget
2004-05;

(b) if so, the achievements made so far in this
project;

{c) the norms, criteria and policy adopted for
inclusion of new Railway lines under RARSY;

(d) whether some new Railway lines are proposed
to be included during 11™ Five Year Plan under RARSY
particularty in Fifth Schedule Areas and in the Tribal Areas
of Central India; and

(e) if so, the details alongwith the names of the
States and the railway lines under consideration for
inclusion?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD):
{a) and (b) Remote Area Rail Sampark Yojana (RARSY)
was announced in the Budget 2004-05 (Vote on Account).
However, funding for the Yojana could not be tied up and
this scheme has not taken off.

(c)  There is no laid down norm or criteria for
inclusion of new rail line under RARSY. However, the new
line and gauge conversion project valuing about Rs. 20,000
crore were proposed to be funded through this Yojana which
otherwise would have remained untinished due to
inadequate funding. A large number of these projects were
sanctioned on socio-economic consideration with an aim of
connecting remote and backward areas with the rail network.

(d) and (e) No, Sir. The Yojana has not taken off.
[Translation]

Variation in the Prices of
Petroleum Products
“313. SHRI MAHAVIR BHAGORA:

SHRI SHYAMA CHARAN GUPTA:

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:
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(a) whether the prices of petroleum, diesei, cooking
gas and LPG used for commercial purposes vary in different
States of the country at present;

(b) if so, whether due to such variation in prices
these products are being smuggled from one State to
another;

(c) if so, the State-wise details of cases of
smuggling which came to light during the last three years;

(d) the reasons for allowing the State Governments
to levy local tax upto 30% per liter on the centrally controlled
petroleum products;

(e)  whether the Union Government proposes to take
any action for bringing uniformity in local taxes on petroleum
products in all the States and to fix the maximum limit thereof
at 4% per liter; and

(f) if so, the details thereof?

THE MINISTER OF PETROLEUMAND NATURAL GAS
(SHRI MURLI DEORA): (a) The retail selting prices of petrol,
diesel, domestic LPG and the LPG used for commercial
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purposes differ from State to State on account of differences
in freight, siding / shunting charges and State specific levies
like State surcharge, VAT rate, cess, octroi, entry tax etc. A
major reason for difference in consumer prices is different
VAT rates levied by various State Governments.

(b) and (c) Public Sector Oil Marketing Companies
(OMCs) have informed that they have not received any such
complaints during the last three years.

(d) to (f) The subject matter of Sales Tax comes under
the purview of the State Governments and they are vested
with the power to levy Sales Tax / VAT within their States.
Consequent to enactment of Finance Bill 2006, domestic
LPG has become a “Declared Good" under the CST Act and
the maximum Sales Tax/VAT rate, therefore, is 4% effective
19.04.06 across all the States/ Union Territories. The State-
wise rates of Sales Tax / VAT on sensitive petroleum products
are given in the enclosed Statement.

The Central Government has been continuously taking
up the matter with the State Governments for reduction in
the rates of Sales Tax / VAT.

Statement

Taxes/levies by States on petroleum pmdt)cts asof 1.3.08

(Percentage)

State Tax MS HSD Domestic LPG
1 2 3 4 5
Maharashtra VAT P7% + Re. 1/Ltr. 25.00 4.00
Guijarat VAT 26.00 24.00 4.00

Cess 2.00 3.00 0.00
Madhya Pradesh VAT 28.75 26.00 4.00

Entry Tax 1.00 1.00 9.50
Chhattisgarh VAT 25.00 25.00 4.00

Entry Tax 1.00
Goa VAT 22.00 21.00 4.00
Uttar Pradesh VAT 26.00 21.00 4.00
Uttaranchal VAT 25.00 21.00 4.00

Tax Rebate (Rs. 0.78/Ltr.) (Rs. 0.38/L.tr.)

(effective 16.6.06)
Delhi VAT 20.00 12.50 4.00
Himachal Pradesh VAT 25.00 14.00 4.00
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1 2 3 4 5
Jammu & Kashmnir Sales Tax 20.00 12.00

VAT 4.00

Cess Rs. 1000/KL
Punjab VAT 27.50 8.80 4.00

Cess Rs. 1/Ltr.
Rajasthan VAT 28.00 20.00 4.00

Cess Rs. 0.50/Ltr. Rs. 0.50/Ltr.
Haryana VAT 20.00 12.00 4.00
Chandigarh VAT 22.00 12.50 4.00

Cess Rs. 10/KL Rs. 10/KL
Andhra Pradesh VAT 33.00 22.25 4.00
Tamil Nadu VAT 30.00 23.43 4.00
Pondicherry VAT 12.50 12.50 1.00
Kerala Sales Tax 29.01 24.69

VAT 4.00
Kamataka Sales Tax 28.00 20.00

Entry Tax 5,00 5.00

VAT 4.00
Orissa VAT 20.00 20.00 4.00

Entry Tax 1.00 1.00 1.00
Assam VAT 25.75 15.50 4.00
Bihar VAT 27.00 20.00 4.00
Jharkhand VAT 20.00 20.00 4.00
West Bengal Sales Tax 25.00 17.00

Cess Rs. 1000/KL Rs. 1000/KL

VAT 4.00
[Engfish] {(d)  whether the State Governments have agreed

Expansion of Runways to provide extra land for the expansion of the runways;

*314. SHRIMATI JAYAPRADA:

SHRI NIKHIL KUMAR:
Will the Minister of CIVIL AVIATION be pleased to state:

(a)  whether the Union Government has decided to
expand the runways of several airports in the country during

2008-09;

(b) if so, the details thereof, airport-wise;

(c) the expenditure likely to be incurred on this,

alrport-wise;

and

(e) if s0, the details thereof and the time by which
the expansion of runways is likely to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. Airports
Authority of India (AAl) has undertaken / proposed extension
of runways of several airports.

(b) to (e) Details are given in the enclosed
Statement.
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Statement
Sl.No. Name of the Schemes/ Estimated Existing New length Status on provision Probable Date of
Airports Cost/ length after of land by State Completion of
Expenditure before extension Govt./Defence extension of runway
(Rs. in extension
crores)
1 2 3 4 5 6 7
Andhra Pradesh
1 Vijayawada
Extension of runway 48.00 5725 feet 7900 feet Land provided. Mar-09
Assam
2 Dibrugarh
Ext. of Runway to 14.00 5400 feet 7500 feet Land provided by Sep-09
75001t I/c acquisition State Govt. Awaited
of land & associated from Defence authorities.
work
3 Guwahati
Extension of runway by  48.00 9000 feet 10180 feet Land provided. Sep-08
360 M, Apron (11 bays),
link Taxiways
4 Silchar
Extension of runway, 41.48 5855 feet 7500 feet Land provided. Apr-08
acquisition of land &
construction of boundary
wall,
Bihar
)
5 Gaya
Extension of runway 10.00 7500 feet 9000 feet Land not transferred  Subject to
for A— 310 type of by State Govt. availability of
aircraft land
Himachal Pradesh
8 Kullu
Extension of Runway 30.00 3700 feet 6982 feet DTM study submitted Dec-2010.
and allied works by HT Roork_ee. Scope
including River of work awaited.
Training work.
Jammu & Kashmir
7 Jammu
Extension of runway 20.00° 6700 feet 8000 feet One side of runway ~ Subject to
18 (towards river) work completed for  availability
which land provided land

by State Govt. For
other side, land not
handed over by IAF
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a8

1 2

Rajasthan
8 Jaipur

Extension of runway
9 Udaipur

Extension and
strengthening of runway
and allied works

Maharashtra

10  Aurangabed

Extension of runway &
allied works

Madhya Pradesh
11 Bhopal

Extension &
Strengthening of
runway

12  Indore

Extension &
Strengthening of
runway

Tamil Nadu
13 Chennai

Extension of secondary
runway

14 Madurai

Extension of Runway
to 12500 ft & associated
works

15  Trichy

81.00

25.62

52.10

79.86

450.00

35.24

Extension & strengthening 20.00

of existing runway

16  Pondicherry (UT)

Extension &

Strengthening of
runway

Uttar Pradesh
17 Varanasi

Extension of runway
to 9000 ft. and
provision shoulders etc.

22.25

31.43

9172 feet

7483 feet

7500 feet

6709 feet

7503 feet

7534 feet

5990 feet

6115 feet

4002 feet

7236 feet

11500 feet

8989 feet

9301 feet

9002 feet

9022 feet

10613 feet

7500 feet

8000 feet

4921 feet

9000 teet

Land provided

Land handed over
by State Govt. and
work in progress

Land provided

Land provided

Land provided

Land to be acquired
by State Govt.

Land provided.

Land provided

Road diversion by

State Govt. pending.

Planning Stage

Aug-08

Feb-09

Jun-09

Jun-09

Work completed
Feb 08

Work completed
Feb 08

Dec-08

Jul-09
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1 2 3 4 5 6 7
West Bengal
18  Kolkata
Extension of secondary  35.00 7870 feet 10626 feet Land is available Mar-10
runway (Road is to be diverted
by the State Govt.)
18  Cooch Behar
Ext. of runway to 4500ft.  6.17 3500 feet 3700 feet Land acquired by Detailed planning in
State Gowt. progress extension
u 4500 ft
Grants in Ald for Residential (g) It is not run for profit to any individual or a body of
Schools for SCs individuals.

*315. SHRI HARIBHAU RATHOD: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) the criteria prescribed for NGOs to get grant-in-
aid to start residential schools for Scheduled Castes;

(b) the State-wise details of new proposals for
grant-in-aid received during 2007 from various States in
this regard;

(c) the number of proposats out of them sanctioned;
and

(d) the details of the proposals rejected with the
reasons therefor?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) jn order
to be eligible for assistance under the scheme : "Grant-in-
Aid to Voluntary Organisations working for Scheduled
Castes”, an organization should meet the following main
require-ments;

(a) Registered under the Societies Registration Act, 1860
(XX! of 1860) or any relevant Act of the State/Union
Territory; or

(b) A public trust registered under the law for the time being
in force; or

{c) A charitable company licensed under Section 25 of
the Companies Act, 1958; or

(d) Indian Red Cross Society or its branches; and or

(e) Any other public body or institution having a legal
status of its own;

() The voluntary organization should have been
registered for, at least two years, at the time of applying
for grant under the scheme.

Guidelines for assisting NGOs/Voluntary Organisations
issued by the Ministry prescribe that the Voluntary
Organisations should have been actively working in its sector
for a period of 2 years. Applications in prescribed proforma
alongwith registration, recognition, Memorandum of
Association, statements of accounts, annual reports, the
statistical data, etc should be submitted duly accompanied

_ with the recommendations of the Grants-in-Aid Committee
of State Govts. All new proposals are evaluated by the
Screening Committee, which adopts certain criteria for
processing and recommending them.

(b)to (d) During 2007, Nineteen proposals of
residential schools (Assam-1, Bihar-4, Jharkhand-1,
Karnataka-3, Orissa-4, Rajasthan-3, UP-1 and West Bengal-
2) were received. Out of these the Screening Committee
has so far recommended 4, rejected 7 and deferred 1. Of
the four proposals recommended by the committee, this
Ministry has sanctioned grant for two proposals. The projects
have not been cleared by the committee mainly for one or
more of the following reasons:-

(i) Inadequate Infrastructure
(i)  School not recognized by the State Govt.

(iii) Rural SC female Literacy rate of the district being more
than 30%.

(iv) Project not in existence at the time of inspection.
{Translation]
Construction of New Airstrips

*316. SHRI SANTOSH GANGWAR: Will the Minister
of CIVILAVIATION be pleased to state:

(a) the number of locations, State-wise for which
the State Governments have applied to the Union
Government for construction of new airstrips;

(b) whether the Union Government has accorded
its approval in this regard;
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(c) if so, the State-wise details thereof and the THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
progress made so far particularly in respect of Uttar Pradesh; AVIATION (SHRI PRAFUL PATEL): (a) to (e) Government
’ have received 20 proposals from various State Governments
for construction of new airports. ‘In-principle’ approval has
been accorded to five of these proposals so far. The State-

(e) the time by which a decision by the Union wise details of the proposals are given in the enclosed
Govermnment is likely to be taken in this regard? Statement.

Statement

(d) the reasons for not granting approval in each
case; and

State-wise Status of Greenfield Airports

S.No. Location of the airport State Status

1 2 3 4

1. Devanhalli near Bangalore Kamataka Approval of Government of India (GOI)
accorded in 2000. Under implementation. To
be opened shortly.

2. Shamshabad near Hyderabad Andhra Pradesh Approval of GOI accorded in 2000. Under

Implementation. To be opened shortly.

3. Mopa Goa “In-Principle” approval accorded by GOI in
2000. A Committee under the chairmanship of
Chief Minister, Goa comprising of Members of
Parfiament (Goa), Chief Secretary and Joint
Secretary Ministry of Civil Aviation, GO! has
been constituted to look into inter-alia, the
possibility of continuation of the existing Dabolim
airport alongside the new Mopa airport on
27.01.2006.

The Committee’s report is expected shortly.

4. Navi Mumbai Maharashtra “In-Principle” approval accorded by GO! in
2007. Project preparation in progress.

5. Rajguru Nagar near Chakan (Pune) Maharashtra Site clearance has been given by Airports
Authority of india (AAl). State Government is in
the process of preparing Feasibility Report for
the project and start land acquisition proceed-
ings.

6. Greater Noida Uttar Pradesh The proposal was considered and has been
referred by the Union Cabinet to a Group of
Ministers (GOM). The GOM has met once and
decided that with the help of Ministry of Law &
Justice, a note be prepared and put up indicating
both explicit and implicit implications of the
proposal on the contractual agreements entered
into between Government of india and M/s Delhi
International Airport Private Limited (DIAL).

7. Karaikal Puducherry Site clearance has been given by AAl. Union
Territory Government to prepare the Feasibility
Report.
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3

4

10.

1.

12

13.

14.

15.

16.

17.

18.

19.

Kannur

Bijapur

Simoga

Hassan

Gulbarga

Sindhudurg

Durgapur

Jhajjar in Haryana for Cargo only

Pekyong

Itanagar

Cheitu (Kohima)

Tawang

Kokhrajhar

Kerala

Karmnataka

Karnataka

Kamataka

Karnataka

Maharashtra

West Bengal

Haryana

Sikkim

Arunachal Pradesh

Nagaland

Arunachal Pradesh

Assam-Bodoland

"In-Principle” approval accorded by GOI on
17.1.2008.

Site clearance has been given by AAl. Comm-
ents of AAl on Techno Economic Feasibility
Report has been conveyed to the State Govern-
ment. “In principle” approval for the project is
under process.

Site clearance has been given by AAl. Comm-
ents of AAl on Techno Economic Feasibility
Report has been conveyed to the State Govern-
ment. “In principle” approval for the project is
under process.

Site clearance has been given by AAl. Comm-
ents of AAl on Techno Economic Feasibility
Report has been conveyed to the State Govem-
ment. “In principle” approval for the project is
under process.

Site clearance has been given by AAl. Comm-
ents of AAl on Techno Economic Feasibility
Report has been conveyed to the State Govemn-
ment. “In principle” approval for the project is
under process.

Site clearance has been given by AAl. Feasibility
report awaited from the State Government.

Airports Authority of India has prepared its on-
site inspection report. AAl has brought out
several issues, which need to be addressed.
M/s Pragati Social Infrastructure & Development
Ltd., the promoter has been advised to address
these issues while preparing the project report.

Some clarifications have been sought from the
promoters. Their response is awaited.

Airports Authority of India is implementing the
project. Public Investment Board (PIB) approval
is under process.

Airports Authority of India is implementing the
project. Detailed Project Report (DPR) is under
preparation.

Airports Authority of India has appointed a
Consultant to undertake detailed survey and
prepare DPR.

Pre-feasibility study has been conducted by AAL.
The report has been submitted to North Eastern
Council (NEC)/Ministry of Development of North
Eastern Region (DoNER). DPR is being pre-
pared.

Pre-feasibility study has been conducted. The
study rules out the possibility of construction of
an airport there.
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[Engish]
Bed and Breakfast Scheme

*317. SHRI MANORANJAN BHAKTA:
SHR! BALASHOWRY VALLABHANENI:
Will the Minister of TOURISM be pleased to state:

(a)  whether the Incredible India Bed and Breakfast
Scheme has been successiul after its launch;

(b) if so, the details thereof;

(c) whether the Government proposes to give
incentives to Bed and Breakfast units;

{d) if so, the details of the incentives proposed;

(e) the extent to which the Scheme will address
the accommodation shortage in the country particularly in
the Union Territory of Andaman and Nicobar Islands; and

1) the total number of units likely to come up in the
next two years?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRIMATI AMBIKA SONI): (a) to (f) The Incredible
india Bed and Breakfast Scheme has been launched allover
the country and in NCT, Delhi till now 172 establishments
with 520 rooms have been registered. The Government of
NCT of Delhi has decided that (i) domestic water and power
taritf will be levied on these premises; (ii) no luxury tax will
be applicable to such establishments and (iii) property tax
will be levied as on tenanted premises on pro-rata basis.
Ministry of Tourism has written to all State Governments/
Union Territories including Andaman and Nicobar Islands
to consider granting similar incentives to Bed and Breakfast
establishments. Since the Incredible india Bed and Breakfast
Scheme is a voluntary scheme, the total number of units
likely to come up in the next two years cannot by assessed.

Reservation for the Physically
Handicapped

*318. SHRI PRALHAD JOSHI: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) whether there is any specific proposal for
providing clear reservation in higher education for physically
handicapped persons; and

{b) if so, the details thereof?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) and (b)
Under Section 39 of the Persons with Disabilities (Equal
Opportunities, Protection of Rights and Full Participation)
Act, 1995, all Government educational institutions and other
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educational institutions receiving aid from the Government
are required to reserve not less than three percent seats for
persons with disabilities.

Fruits and Vegetables Processing Units

*319. SHF“ TAPIR GAO: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) the details of the number of Fruits and Vege-
tables Processing Units, State-wise, alongwith the details
of their capacities; and

(b)  the special incentives proposed for the North
Eastern States in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT
SAHAY): (a) and (b) The details of the numbaers of Fruits and
Vegetables processing units, state-wise, along with the
details of their capacities based on information available in
respect of units registered under Fruit Products Order, 1955
are given in the enclosed Statement. As per Central
Statistical Organisation (CSO) data on factory sector and
National Sample Survey Organization (NSSO) data on
unorganized manufacturing sector, there are 37000 units
(having output of Rs. 1928.30 Crores) in organized and
unorganized sector involved in processing and preserving
Fruits & Vegetables.

Ministry of Food Frocessing Industries (MFPI) under
its Plan Scheme extends financial assistance in the form of
grant-in-aid to all implementing agencies for Establishment/
Upgradation/Modernization of Food Processing Industries
including fruits and vegetable processing industries. For °
implementing agencies in General areas, assistance is
available @ 25% of the cost of Plant and Machinery and
Technical Civil Works maximum up to Rs. 50.00 lakhs. For
implementing agencies in difficult areas including North East
States, enhanced rate of assistance @ 33.33% of the cost of
Plant & Machinery and Technical Civil Work subject to a
maximum of Rs. 75 lakhs is provided under the scheme.

For encouraging Food Processing Industries in North
Eastern Region (NER) including Sikkim, 10% of the total
Plan outlay of MFPI is earmarked for North Eastern Region.

Further, higher level of assistance in the form of credit
linked back-ended subsidy is available for Setting up/
Upgradation/Modermization of Fruits & Vegetable Processing
units under Mini Mission IV of Technology Mission for
Integrated Development of Horticulture in North Eastern
States @ 50% of cost of Plant and Machinery and Technical
Civil Works to a maximum of Rs. 4.00 crore for setting up of
new units and upto Rs. 1.00 crore for Upgradation/
Modernization of existing units.
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Statement

The details of the numbers of Fruits and Vegetables
Processing Units, State-wise, alongwith the details of their
capacities based on information available in respect of
units registered under Fruit Products Order, 1955:
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Sl.No. Name of No. ot Units Installed
State/UT Manufacturing capacity
fruits & vegetables in MT
products
1 2 3 4
1. Maharashtra 865 283430
2. Goa 38 8180
3. MP 95 40590
4. Chhattisgarh 4 420
5. Gujarat 23§ 120870
6. Dadra & Nagar Haveli 6 480
7. Assam 44 8260
8. Arunachal Pradesh 2 60
9, Manipur 14 2510
10. Meghalaya 10 390
1. Mizoram 3 885
12 Nagaland 7 1920
13. Sikkim 3 7’70
14. Tripura 6 2770
15. Delhi 181 43510
16.  Chandigarh 15 4620
17. Rajasthan 111 20100
18. Haryana 176 101540
19. J&K 102 20330
20. Punjab 240 121410
21.  Himachal Pradesh 130 91625
22. Uttar Pradesh 497 138780
23.  Uttaranchal 108 29510
24. Andaman 3 200
& Nicobar Islands
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1 2 3 4
25. Bihar 39 12440
26. Jharkhand 23 4160
27. Orissa 17 11310
28. West Bengal 267 109341
29. Andhra Pradesh 237 887658
30. Kamataka 247 208904
31.  Kerala 368 41340
32. Pondicherry (UT) 9 1680
33. Tamil Nadu 432 360826

Total 4533 2680819
[Translation]

incidents of Fire inTrains

*320. SHRI RAGHURAJ SINGH SHAKYA: Wil the
Minister of RAILWAYS be pleased to state:

(a) whether a task force has been constituted to
find out the causes behind the incidents of fire in rail coaches;

(b) if so, the details thereof;

(c) the number of incidents of fires that occurred in
trains and in railway premises in the country during the last
three years and in the current year,;

(d) the total number of persons found guilty and
penalized after the investigations into the said incidents,
separately; and

(e) the number of persons penalized under the
relevant cases for carrying inflammable materials in trains
during the said period?

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD):
(a) No, Sir.

(b) Does not arise.

(¢) Incidents of fire in trains and in Railway

premises in the last 3 years and in current year (up to
February, 2008) are as under:-

Year Number of incidents of fire
In trains In Railway premises
2005 26 54
2006 36 64
2007 30 84

2008 (tilt 20* February) 04 26
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(d) Persons found guilty and penalized after
enquiries/ nvestigations into above mentioned incidents are
as under:-

APRIL 15, 2008

Year Persons found guilty and penalized
after the enquiry/investigations

2005 40

2006 16

2007 22

2008 (tilt 29™ February) Nil

(e) Persons penalized for carrying inflammable
material in trains in the last 3 years and in current year (up to
February, 2008) are as under:-

Year Number of persons penalized
2005 216
2006 508
2007 281
2008 (till 29™ February) 25
Financial lrregutarities in
Industrial Units in SEZs

*321." SHRI RAJIV RANJAN SINGH “LALAN":
SHR! HEMLAL MURMU:
Will the Minister of COMMERCE AND INDUSTRY be
pleased 1o state:

(a) whether the Comptroller and Auditor General
(C & AG) in his recent report has revealed that due to the
shortcomings in the policy and in the rules and procedures
framed for the Special Economic Zones (SEZs), the
Government has suffered huge revenue losses;

{b) if so, the details of the loss of revenue during
2007-08 alongwith the details of the shortcomings pointed
out by the C&AG thereof;

(¢) whether the C&AG has detected cases where
such units in these tax free zones are selling majority of
their products within the country rather than exporting them;
and

(d) if so, the number of such cases pointed out by
C&A and the action taken by the Government in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHR! KAMAL NATH): (a) and (b) The Report of the
Comptrolier and Auditor Genera! of India (C&AG) for the
year ended March, 2007 on Performance Audit on Union
Government — indirect Taxes, have inter alia, raised certain
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issues relating to Special Econamic Zones (SEZs). These
issues mainly relate to achievement of Net Foreign
Exchange (NFE) through deemed exports; duty foregone
on inputs used in exempt products cleared in DTA; non
achievement of NFE positive by certain units; violation of
conditions of Letters of Permissions (LOPs); short levy of
duty on Domestic Tariff Area (DTA) sales, etc. The details of
the CAG findings including duty forgone as per the said
Report and various illustrative cases mentioned in the Report
are also available in CAG web-site: www.cag.gov.in.

(c) and (d) In its audit report, the scope of which
covered 2061 SEZ units, C&AG has observed that 22 units
had been achieving the prescribed positive NFE mainly
through domestic sales. It is to be noted that as per figures
compiled for the year 2007-08, physical exports from the
SEZs are of the order of Rs. 64623 crore, which is 87% of
their total turnover. During this period, the domestic supplies
made by SEZs was about 9% and sales in domestic tariff
area not counted for positive NFE was about 4%. The
Approval Committees under the Development Commissi-
oners constituted for all Zones, which comprise of represen-
tatives from Customs, income-tax, State Governments etc.
have been directed to constantly monitor the performance
of the SEZ units.

Custodial Deaths

*322. SHRIJIVABHAIA. PATEL:
DR. DHIRENDRA AGARWAL:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether there has been a rise in the number of
deaths in police custody in the country;

(b) if so, the number of such cases registered/
reported during each 6t the last three years and in the current
year, Statewise;

{c) the number of police personnel found guilty
against whom the Government has taken action so tar, State-
wise; and

(d) the steps taken by the Union Government to
check such activities of police personnel alongwith the steps
being taken to provide compensation to the affected
persons?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to (c) The
National Human Rights Commission (NHRC), has issued
guidelines to all State Governments/Union Territories to
inform the Commission about incidents of custodial deaths
within twenty four hours of occurrence. As per information
made available by the NHRC, the number of deaths in police
custody reported to it by State Governments during the last
four years are as under:
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Year No. of deaths
2004-2005 136
2005-2006 139
2006-2007 118
2007-2008 188

State-wise break-up is given in the enclosed Statement.

Tha Commission also recommends departmental/
disciplinary action, as well as initiation of prosecution against
delinquent officials in cases where, prima-facie, case of
custodial violence is established. During the period in
question, the NHRC has recommended disciplinary action
in eight cases and prosecution in three cases. During this
period, NHRC has also awarded a total interim relief/
compensation of Rs. 69.45 lakhs in cases of deaths in police
custody.

(d)  The Government has taken a number of steps
to check possible incidents of custodial violence/deaths.

The Ministry circulated the important guidelines as
directed by Hon'ble Supreme Court in the case of D.K. Basu
Vs. State of West Bengal which are to be followed by all
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authorities concemed while making the arrests. Amendments
have also been proposed in the Cr. P.C. through the Code of
Criminal Procedure (Amendment) Bill, 2006 which are, inter-
alia, aimed to incorporate the above guidelines, and certain
other provisions regarding arrests, in the Code. It has also
been proposed to insert a new section 357 (A) in Cr. P.C. to
provide for compensation to the victims of all types of crimes
including custodial crimes.

Section 176 of the Criminal Procedure Code has been
amended vide the Code of Criminal Procedure (Amend-
ment) Act, 2005 to provide that in case of death or
disappearance of a person or rape of a woman while in the
custody of police, there shall be a mandatory judicial inquiry
and in case of death, examination of the dead body shall be
conducted within twenty four hours of death.

Components relating to human rights have been
incorporated in the training curriculum for police and Central
Para Military Forces and police at all levels are being
sensitized to issues related to human rights, including
custodial violence/deaths, at the training stage itself.
Seminars and Workshops are also regularly conducted by
both the Bureau of Police Research and Development as
well as the State Police authorities on human rights issues.

Statement

Number of Cases Registered Relating to Death in Police
Custody from 01/04/2004 to 31.3.2008

S.No. Name of State & UTs 2004-05 2005-06 2006-07 2007-08 Grand Total
PC ) PC PC PC

1 2 3 4 5 6 7

1 Andaman & Nicobar 0 0 0 0 0
2 Andhra Pradesh 13 11 5 9 38
3 Arunachal Pradesh 0 1 1 0 2
4 Assam 4 7 8 12 31
5 Bihar 3 1 2 8 14
6 Chandigarh 1 0 0 1 2
7 Chhattisgarh 5 2 3 3 13
8 Dadra & Nagar Haveli 0 0 0 0 0
9 Daman & Diu 0 0 0 0 0
10 Delhi 5 3 3 6 17
1 Goa 0 1 0 0 1
12 Gujarat 15 20 7 16 58
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1 2 3 4 5 6 7
13 Haryana 2 4 2 9 17
14 Himachal Pradesh 0 0 0 1 1
15 Jammu & Kashmir 0 1 0 3 4
16 . Jharkhand 5 4 3 3 15
17 Karnataka 9 5 8 5 27
18 Kerala 6 5 3 6 20
19 Lakshadweep 0 0 0 0 0
20 Madhya Pradesh 2 4 10 10 26
21 Maharashtra 23 20 21 25 89
22 Manipur 0 0 0 0 0
23 Meghalaya 2 0 1 3 6
24 Mizoram 0 0 o 0 0
25 Nagaland 0 0 0 0 0
26 Orissa 3 2 2 6 13
27 Pondicherry 1 0 0 0 1
28 Punjab 6 6 1 7 20
29 Rajasthan 0 7 3 2 12
30 Sikkim 0 0 0 1 1
31 Tamil Nadu 9 7 15 6 37
32 Tripura 1 1 1 1 4
33 Uttar Pradesh 7 18 11 32 68
34 Uttaranchal 3 1 1 5 10
35 West Bengal 1 8 7 8 34
Total 136 139 118 188 581
[English] (c) the steps being taken by the Government in

Restriction on Black-Berry Services

*323. SHRI S. AJAYA KUMAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has decided to impose
restrictions on the use of Black-Berry Services due to the
perceived threat to national security from the use of this
tacility.

{b) if so, the details thereof; and

this regard?

THE MINISTER OF S TATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to (c) No,
Sir. However, the Government have issued instructions to
all mobile service providers, inter-alia asking them not to
connect or provide/run certain Black Berry services unless
the required monitoring systems are in place. The
Department of Telecommunications has held meeting with
mobite services providers, the Black Berry vendor-"Research
in Motion" (RIM) and other stake holders to resolve the issue.
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Funds for Scientific Research
and Development

“324. SHRI HARIBHAU RATHOD: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) the funds allocated and spent on scientific
research and development during the last three years
including the current year;

(b)  the details of R&D projects which are getting
delayed due to shortage of funds;
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(c)  whether there is any proposal to increase the
funds for scientific research and development in the country
during Eleventh Five Year Plan; and

(d) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) The details of the funds allocated and spent on
scientific research and development by the Central Scientific
Ministries / Departments during the last three years including
the current year are given below:-

(in Rs. Crores)

Ministries/Departments 2005-06 2006-07 2007-08 2008-09
Allocation Expenditure  Allocation Expenditure Allocation Expenditure Allocation

Dept. of Atomic 872.74 770.80 1003.00 1032.72 1215.00 1040.10 1228.00

Energy- R&D (DAE)

Ministry of Earth 340.00 225.05 438.00 417.49 690.00 437.00 750.00

Sciences (MOE$)

Dept. of Science 1250.00 1024.24 1367.00 964.16 1526.00 1270.00 1530.00

& Technology (DST)

Dept. of Biotechnology  445.00 386.36 521.00 496.00 675.00 683.00 900.00

(DBT)

Dept. of Scientific &indus- 846.00 730.33 975.00 775.00 1070.00 1060.00 1200.00

trial Research (DSIR)

Dept. of Space (DOS) 2800.00 2294.30 3220.00 2600.00 3420.00 2831.00 3600.00

(b) There are no R&D projects in the Central
Scientific Departments getting delayed due to shortage of

(c) and (d) Yes, Sir. The plan allocation for Scientific
Ministries/ Departments has been raised from Rs. 25,301.35

funds. i crores during X Plan to Rs. 75,304.00 crores during Xl Plan
are given below:-
(In Rs. Crores)
S & T Departments/Agencies X Plan (2002-07) Xl Plan (2007-12)
Approved outlay Approved outlay
Department of Atomic Energy (R&D Sector) (DAE) 3501.35 11000.00
Ministry of Earth Sciences (MoES) 1125.00 7004.00
Dept. of Science and Technology (DST) 3400.00 11028.00
Dept. of Bio-technology (DBT) 1450.00 6389.00
Dept. of Scientific & Industrial Research (DSIR) 2575.00 9000.00
Department of Space (DOS) 13250.00 30883.00
Grand Total 25301.35 75304.00
MPEDA Scheme to Subsidise (a)  whether the Marine Products Export Develop-

Fuel Oil Prices

*325. SHRIJASUBHAI DHANABHAI BARAD: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

ment Authority (MPEDA) has a scheme to subsidise the
prices of diesel and other fuel oils used in the fishing vessels
in the country;

(b) if so, the details thereof;
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{c) the total amount of subsidy provided by MPEDA
during each of the last three years;

(d) whether MPEDA proposes to expand and
simplify this scheme; and

(e) if so, the details thereof and if not, the reasons
theretor?

THE MINISTER OF COMMERCE AND INDUSTRY
{SHRI KAMAL NATH): (a) No, Sir.

(b) to (e) Do not arise.

Aliocation under Primary Education
and Mid Day Meal Scheme

APRIL 15, 2008
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Scheme is higher than the allocation for infrastructure and
other oon)ponents of Sarva Shiksha Abhiyan; and

{c) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): (a) State and UT-wise details
of the funds released under the Mid Day Meal (MDM) Scheme
and Sarva Shiksha Abhiyan (SSA) during the last three years
are given in the enclosed Statement.

(b) and (c) No, Sir. The overall releases under SSA
are higher than releases under MDM as per the following
details.

(Rs. in crores)
*326. SHRI SARVEY SATYANARAYANA: Will the Year SSA MDM
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased 1o state: 2005-06 7.527.23 3,185.13
(a) the details of the allocation made for Mid Day 2006-07 10.848.35 5.233.47
Meal Scheme and Sarva Shiksha Abhiyan during each of 2007-08 11,470.96 5,835.46
the last three years, State and UT-wise; (Provisional)
(b)  whether the funds allocated for Mid Day Meal  Total: 29,846.54 14,264.06
Statsment
Grants reivased during 2005-06, 2006-07 and 2007-08 under
Sarva Shiksha Abhiyan & Mid-Day Meal
. (Rs. in crore)
Sl.No. Name of the States 2005-06 2006-07 2007-08 (Provisional)
SSA MDM SSA MDM SSA MDM
1 2 3 4 5 6 7 8
1 Andhra Pradesh 379.99 212.01 462.46 368.85 281.00 467.42
2 Arunachal Pradesh 44.43 4.02 71.44 28.41 110.44 12.17
3 Assam 138.50 108.85 514.65 29729 289.04 146.80
' 4 Bihar 324.00 367.83 1077.44 478.30 1354.18 487.24
5 Chhattisgarh 301.84 96.76 501.82 155.33 467.88 171.47
6 Goa 7.28 1.77 7.24 2.78 9.00 3.07
7 Gujarat 150.85 105.27 148.07 176.41 226.58 143.05
8 Haryana 101.97 40.50 256.47 59.27 161.18 63.69
9 Himachal Pradesh 76.15 21.97 62.51 44.00 76.38 31.08
10. Jammu & Kashmir 185.31 15.43 220.83 58.77 200.63 37.41
11 Jharkhand 285.69 131.83 §15.15 154.29 807.49 217.52
12 Kamataka 283.04 147.26 542.07 247.48 406.05 338.51
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1 2 3 4 5 6 7 8
13 Kerala 69.39 44.76 63.82 62.32 83.23 74.20
14 Madhya Pradesh 771.73 261.97 1108.80 497.18 867.70 635.83
15 Maharashtra 502.35 135.64 521.59 453.28 457.30 337.03
16 Manipur 32.08 9.15 0.09 14.15 18.51 9.87
17 Meghalaya 19.21 16.01 42.94 26.51 93.60 37.44
18 Mizoram 25.59 2.91 34.42 6.22 42.12 4.85
19 Nagaland 23.23 5.50 23.15 16.93 45.96 11.85
20 Orissa 327.93 73.056 440.11 279.81 628.54 382.94
21 Punjab 146.84 17.74 128.80 62.25 104.94 81.00
22 Rajasthan 603.13 17411 758.10 275.62 1013.07 483.31
23 Sikkim 10.63 4.64 4.02 7.89 10.36 419
24 Tamil Nadu 353.30 136.47 373.30 144.84 531.25 180.31"
25 Tripura 70.70 16.88 53.30 27.62 41.78 24.49
26 Uttar Pradesh 1827.99 512.78 2066.54 826.64 2047.58 946.90
27 Uttaranchal 100.04 29.62 169.34 49.48 131.63 45.45
28 Waest Bengal 342.00 454.65 617.37 396.44 905.72 415.45
29 A & N islands 1.63 0.40 4.20 0.47 1.87 1.26
30 Chandigarh 3.50 1.73 3.00 0.17 9.35 3.62
31 Dadra & Nagar Haveli 0.00 0.89 1.00 0.26 419 1.81
32 Daman & Diu 1.12 ’ 0.51 0.00 0.25 0.00 0.54
33 Delhi 11.00 30.94 42.30 9.44 23.39 29.14
34 Lakshadweep 0.00 0.20 0.87 0.01 0.00 0.00
35 Pondicherry 5.29 1.28 0.00 2.02 5.77 2.44
Totai 7517.71 3185.13 10837.20 5§230.93 11457.67 5833.55
36 National Component 9.52 0.00 11.15 254 13.29 1.91
Grand Total 752723 318513  10848.35  5233.47 11470.96 5835.46
(b) the details of the plan allocations made for
Setting up of FM Radio Stations this purpose alongwith the budget allocation for the current

*327. SHRI RAJU RANA:
SHRI HARISHCHANDRA CHAVAN:
Will the Minister of INFORMATION AND BROAD-

CASTING be pleased to state:

(@)  the number of FM Radio Stations proposed to
be commissioned during the Eleventh Five Year Plan in
each State; and

ysar?

THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRI PRIYA RANJAN DASMUNSI): (a) No new
FM Radio Stations are proposed in the Eleventh Five Year
Plan. However, 156 FM transmitters are proposed to be
instafied during the Plan period.

(b)  The Plan allocation for these FM transmitters is
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Rs. 164 crore and budget allocation for current financial
year is Rs. 32.50 crores.

Foreign Trade Policy

*328. SHRI ADHIR CHOWDHURY: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Foreign Trade Policy (2004-09) has
produced the desired results in various sectors and
promoted trade in those sectors;

(b} if so, the details thereof;

(c) whether any mid-term evaluation of the Policy
has been ccnducted by the Government; and

(d) if so, the detalls thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) Yes, Sir. The Foreign Trade
Policy was announced in August, 2004 with the objective of
doubling our percentage share of giobal merchandise trade
within the next 5 years and to act as an effective instrument
of economic growth by giving a thrust to employment
generation. in 2003-04, India's exports stood at a little over
US $ 63 billion. In 2007-08, they have exceeded US $ 155
billion. During the four years period, India’s exports have
grown around 2 % times, at a cumulative annual growth rate
(CAGR) of 23%, year on year, way ahead of the average

“growth rate of intemational trade. Further, as per estimates,
the incremental exports over the past four years have created
around 135 lakh new jobs.

(c) and (d) The government keeps monitoring the
emerging situation and appropriate corrections are made at
the time of announcement of annual Supplement to the
Foreign Trade Policy.

[Transiation]
Foreign Newspapers

*329. SHRIMATI BHAVANA PUNDALIKRAO GAWALI:
SHRI SANJAY DHOTRE:
Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Government proposes to aliow
printing/publishing of English and Hindi editions of various
foreign newspapers in the country;

(b) if so. the details thereof;

{c)  whether the Government proposes to hold any
discussions with the political parties, experts and other
groups concerned before taking a final decision on it; and

(d) if so0, the details thereot?
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THE MINISTER OF INFORMATION AND BROAD-
CASTING (SHRI PRIYA RANJAN DASMUNSI): (a) The
Cabinet decision of 13* September 1955 stipulates that no
foreign owned newspapers should be published in India
and also that foreign newspapers dealing mainly with the
news and current affairs should not be allowed to bring out
Indian editions. Tiil date, this decision has not been changed
or reviewed.

(b) Doss not arise.

(c) & (d) However, the Government is open to
discussion on this issue with all stakeholders.

[English]
Fund for Upgradation of Paper industry

*330. SHRI G. KARUNAKARA REDDY: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the paper industry has requested the
Government to set up a Fund on the lines of the Textile
technology Upgradation Fund in order to facilitate the
technology upgradation in the paper industry;

(b) if so, the details thereof;

(¢) whether any decision has been taken by the
Government in this regard;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (e) Suggestions to set up a
modemization and technology up-gradation fund for paper
industry have been received from various paper industry
associations. Based on these suggestions and consultations
with stakeholders, Technology Upgradation Fund Scheme

has been prepared by the Department of industrial Policy
and Promotion.

[Translation]
incentives to Leather industry

*331. SHRI HARIKEWAL PRASAD:
SHRI KASHIRAM RANA:
Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(a)  whether there is a great potential for the growth
of the leather based industries in the country;

(b) i so, the details thereof and the present share
of Indian leather based industries in the world market:
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{c)  the incentives and facilities provided to leather
based industries alongwith the facilities made available to
labourers engaged in the said sector, at present, State-wise;
and

(d)  the State-wise amount spent thereon by the
Government during the last three years?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) Yes, Sir. The Indian leather
industry with an output of over Rs.35,000 crores and exports
of Rs. 13,492 crores in 2006-07, is the third largest leather
and leather products producer after China and Italy. India
ranks eight among the top leather exporting countries. In
2005, India accounted for a share of 2.56% in the global
leather trade.

(c) and (d) The Government of India under the
Integrated Development of Leather Sector scheme is
providing financial assistance @ 30% to SSI and 20% to
Non-SS! units for modernization and technological up-
gradation of leather units. Under Industrial Infrastructure Up-
gradation Scheme (1IUS), two leather clusters, one at Kanpur
(U.P.) and another at Ambur (Tamil Nadu) are being provided
assistance for development of infrastructure facilities with a
focus on environmental protection. Infrastructure projects
also include setting up of a Leather Footwear Complex and
a Footwear Component Park in Tamil Nadu and a Leather
Goods Park at Kolkata. Financial assistance is aiso provided
to exporters under Market Access Initiative (MAI) and Market
Development Assistance (MDA). Government is providing
incentives like allowing duty free import of leather, import of
specified machinery for leather sector at concessional rate
of 5% import duty, duty free import of critical inputs for leather
products including footwear to the extent of 3% of FOB value
of export of the previous year. The artisans and labourers
involved in the sector are provided training and marketing
support under the Human Resource Development and
Support to Rural Artisan scheme implemented by the
Government during the 10" Plan period. A Statement giving
the State-wise expenditure of the Central Government on
the above schemes is enclosed.

Statement
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S.No. States/Union Territories Total Amount
(Rs. in lakh)

1 2 3

1 Andhra Pradesh ' 59.21

2 Dadra & Nagar Haveli 16.89

3 Delhi 874.74

4 Gujarat 21.45

to Questions 54

1 2 3

5 Haryana 361.67
6 Himachal Pradesh 10.00
7 Jammu & Kashmir 12.51
8 Karnataka 110.72
9 Kerala 115.04
10 Madhya Pradesh 58.84
1 Maharashtra 176.75
12 Manipur 1.06
13 Punjab 244.34
14 Rajasthan 467.22
15 Tamil Nadu 8294.37
16 Uttar Pradesh 3826.03
17 Waest Bengal 1935.57

Total 16586.41
[English]
Promotiun of Early Self-reading
Habits among Children

*332. SHRI K.J.S.P. REDDY: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details of assistance and guidance being
given to the State Governments to promote early self-reading
habits among the school children as a part of the Sarva
Shiksha Abhiyan; and

(b) the details of the States which have set up their
own Reading Development Calls alongwith the number of
schools where separate reading rooms have been set up in
the last year?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): (a) and (b) Under the Sarva
Shiksha Abhiyan (SSA) programme, promotion of early
reading among school children is being supported amongst
multiple strategies for enhancement of quality of elementary
education. A programme for promoting reading in the early
primary grades is being guided by the National Council for
Educational Research and Training (NCERT) wherein
workshops and orientation meetings have been held in 11
States during 2007-08. Seven States have initiated activities
for early reading under this initiative.

National Mineral Policy

*333. SHRI CHANDRA BHUSHAN SINGH:
DR. M. JAGANNATH:
Will the Minister of MINES be pleased to state:
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(a) whether the Government has approved the
National Mineral Policy;

(b) i so, the salient features of the policy;

(c) whether the policy encourages joint-venture
with foreign investors for technology upgradation and
incorporates steps to eradicate corruption in mining sector;

(d) if so, the details thereof;

(e) whether some State Governments have raised
objections to the contents of the said policy;

(U] it so, the details thereof, State-wise; and

(9) the reaction of the Government in this regard
and the time by when this policy is likely to be implemented?

THE MINISTER OF MINES (SHRI SIS RAM OLA): (a)
and (b) Yes, Sir. The new National Minera! Policy has
enunciated policy measures like assured right to next stage
mineral concession, transferability of mineral concessions
and transparency in allotment of concessions, in order to
reduce delays which are seen as impediments to investment
and technology flow in the mining sector in india. The Mining
policy also seeks to develop a sustainable framework for
optimum utilisation of the country’s natural mineral resources
for the industrial growth in the country and at the same time
improving the life of people living in the mining areas, which
are generally located in the backward and tribal regions of
the country. Further details may be seen in the National
Mineral Policy, 2008, document tabled in the Parliament.

(c) and (d) The Govemment seeks to promote joint
ventures in upgradation of mining technology in the country.
Many such measures have been included in the new Policy
which are transparency oriented. As per available
information, the total Foreign Direct investment for mining in
India between the period April 2000 to December 2007 was
US $ 478.27 million.

(e) to (g) The Government has received representation
from some states on the new National Mineral Policy, 2008,
raising concemns on the need to allow the State Government
to give preference to value addition within the state, policy
on seamless transition, security of tenure, need to strengthen
Public Sector Undertakings (PSUs) and allow preferential
treatment in grant of mineral concessions to PSUs, apart
from requesting for levy of royalty on ad valorem basis. These
issues had been considered and appropriately addressed
by the Government before the enunciation of National
Mineral Policy, 2008. Based on the policy guidelines
enunciated in the new policy, a task force consisting of
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representatives from governments of chief mineral
producing States is dsliberating amendments to the mining
law.

Study on Climate Change

*334. SHRI SHRINIWAS DADASAHEB PATIL: Will the
Minister of EARTH SCIENCES be pleased to state:

(a) whether the Government has initiated any study
on climata change and its effect on the Indian sub-continent;

(b) if so, the details thereof and the steps taken to
tackle the problem;

{(c) whether the Government proposes to initiate
an international dialogue with regard to climate change and
its effects especially on Asia to widen the scope of the study;
and

(d) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) Yes, Sir.

(b) Summary of the observed trends of Climate
Change for India as per the India's Initial National
Communication (NATCOM) on Climate Change to the United
Nations Framework Convention on Climate Change
(UNFCCC) of June 2004 and other subsequent studies by
various research groups is presented below. The cbserved
trends are based on instrumental records over the past 130
years archived by the India Meteorological Department
(IMD).

Monsoon Rainfall: At all India level, there is no trend,
but increasing trend is seen in the regions of the west coast,
north Andhra Pradesh and north-west India, and decreasing
trend over East Madhya Pradesh and adjoining areas, north-
east India and parts of Gujarat and Kerala. There are
indications of increasing trend in the frequency of heavy
rainfall events over regions of central india.

Mean annual surface air temperatures: There is an
increasing trend of 0.5° C during the last Century. Recent
data indicates a substantial acceleration of this warming
after the 1890's which is comparable to the global warming
trend.

No significant long-term trends are reported in the
frequencies of large-scale droughts or floods in the summer
monsoon season.

The total frequency of cyclonic storms that form over
Bay of Bengal has remained aimost constant.
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Analysis of past tide gauge records for the Indian
coastline regions gives an estimate of sea level rise of 1.30
mm/year. Future global projections indicate an average
increase of about 4 mm/year.

There are evidences that glaciers in Himalayas are
receding at a rapid pace, however it is unclear as to how
much of this recession is attributable to climate change, as
glaciers retreat is also due to natural long-term glacial-inter-
glacial cycles.

It is projected that the mean annual temperature will
increase by 3°C to 6°C. The warming is more pronounced
over land areas, with the maximum increase over northern
India. These studies undertaken by the indian Institute of
Tropical Meteorology (IITM), Pune are based on regional
climate models with some inherent uncertainties.

Summary of the steps taken to tackle the problem is
presented below:

Importance and need for enhancing the networks of
systematic observations has been recognized as crucial
requirement. With the modernization of the observational
network of IMD there will be a quantum jump in the coverage
of climate observations over the Indian region which will
make better climate change impact assessments feasible.

The Ministry of Earth Sciences has proposed to create
a high-priority Program to address the Science issues of
Global and Regional Climate Change with a well equipped
state-of-the-art Center of Excellence at Indian Institute of
Tropical Meteorology (I{TM), Pune for inter-disciplinary
research & training in the area of science of climate change.
The program will establish networks of leading) National
research groups and research centers involved in allied
areas by supporting collaborative research on important
issues of national relevance. Intemational research groups
shall be involved to leverage support in gap areas.

The Department ot Science & Technology is planning
to establish a Center of Excellence for focused studies on
glaciology.

Although, India does not have any Green House Gas
(GHG) abatement commitments under the Kyoto Protocol, a
range of policies and programs as per the following to help
mitigate climate change are already made part of long term
planning process:

1. Improving energy efficiency and conservation, as well
as setting up of Bureau of Energy Efficiency.

2.  Power sector Reforms — Promoting hydro and
renewable energy.

3. Promotion of clean coal technologies — Coal washing
& etficient utilization of coal.
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4.  Afforestation and conservation of forests.
Reduction of gas flaring.

6. Use of cleaner and lesser carbon intensive fuel for
transport.

7.  Encouraging Mass Rapid Transport systems.
8. Environmental quantity and quality management.
Recent Policy Level Actions:

1.  The Ministry of Environment and Forests has consti-
tuted an Expert Committee on Climate Change
impacts, which is headed by the Principal Scientific
Advisor to the Government of India.

2. The Govemnment has also set up a Prime Minister's
Council on Climate Change to coordinate national
action for assessment, adaptation and mitigation of
climate change. One of the decisions of the Council
was that india should build a world class centre of
excellence on Climate Change studies.

3. The Government is in the process of preparing a
National Action Plan on Climate Change and also
proposed to establish a permanent institutional
mechanism that will play a development and
coordination role. .

(c) No,Sir.
(d) Does not arise.

Assistance from ISRO to Check
Terrorist Activities

*335. SHRIB. MAHTAB:
SHRI UDAY SINGH:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has received any
proposal from the Para Military Forces (PMFs) to make use
of satellite images from the Indian Space Research
Organisation (ISRO) to help the security forces scan hilly
terrains and dense forests to effectively penetrate the
interiors and pinpoint the hideouts of terrorists and extremists
as reported in the “Times of india” dated March 15, 2008;

(b) if so, the reaction of the Government thereto;

() the names of PMFs to whom Geographical
Information System (GIS) is likely to be made available by
the Government; and

(d) the extent to which it is likely to be beneficial to
the PMFs?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to (d)
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Terrorist organizations, including the naxalites, are known
to increasingly try and upgrade their technological
capabilities. In some areas, they have trained their cadres
to carry out guerilia type attacks on security forces and take
cover in dense forests. Security forces, therefore, need to
be trained in commando operations and jungle warlare, and
to be adequately equipped with weaponry, communication,
mobility/equipments and make use of modem technology
including GIS based systems to deal with the challenges
posed by the terrorists/extremists. In this background, the
Government is taking steps, on a continuing basis, for
modernisation and upgradation of the capabilities of the
security forces. It is not considered feasible or appropriate
to comment on the news report cited in the question.

Computer Education in
Navodaya Vidyalayas

*336. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(@) whether the Union Government is planning to
impart computer education from fifth standard in all the
Navodaya Vidyalayas;

i)  if so, the details thereof; and
{c) the time by when it is likely to be implemented?

THE MINISTER OF i # JIMAN RESOURCE DEVELOP-
MENT (SHRIARJUN SINGH): (a) No, Sir. However, computer
education is imparted to the students of Jawahar Navodaya
Vidyatayas (JNVs) from Class V! onwards.

(b) and (c) Separate curriculum and text books have
been prepared for the same. Several JNVs also offer
computer related subject as electives as the higher
secondary (+2) stage. Under Computer Education Progra-
mme, JNVs are provided computer hardware and software,
colour TV, multimedia projectors, scanner and internet

Site Selection for
Trade Fairs

*337. SHRI HITEN BARMAN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a)  whether the International Trade Promotion
Organisation (ITPO) has any plan to select sites in the
country particularly in the States of West Bengal and Andhra
Pradesh to organize trade fairs on a regular basis;

(b) if so, the details thereof, State-wise; and
(c) the steps proposed to be taken by the Govem-
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ment to encourage |TPO to start exhibition facilities in various
States including West Bengal and Andhra Pradesh?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) No, Sir.

(b) Does not arise.

(c)  Financial support has been provided to india
Trade Promotion Organisation (ITPO) to set up trade centers/
exhibition facilities under the Assistance to States for
Infrastructure Development of Exports (ASIDE) Scheme.
Government is implementing a project for trade-cum-
exhibition center at Kolkata at total cost of Rs. 1500 lac
through West Bengal Trade Promotion Organisation. No
proposal from ITPO to set up exhibition center in Andhra
Pradesh has been recsived.

[Translation]

import/Export of Agro and
Agro-Based Products

*338. SHRI HANSRAJ G. AHIR: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the detalls ofimport and export of agro and agro-
based products from each State in the country during each
of the last three years, product-wise and value-wise; and

(b) the steps taken by the Government to boost the
export of agro and agro-based products from the country?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) Since imports are not state specific,
state-wise data is not maintained. However, state-wise data
has been collected for export of agro and agro-based
products for 2004-05, 2005-06 and 2006-07 and is given in
the enclosed Statement.

(b) Encouraging export is a continuous process.
The Govemment is taking steps to ancourage export of agro
products through measures and incentives under Plan
schemes of the Commodity Boards and Export Promotion
Councils. Further, in order to boost Indian agricultural
products, the Ministry of Commerce & industry has put in
place various schemes namely Market Development
Assistance (MDA), Market Assistance Initiative {MAI),
Assistance to States for Developing Export infrastructure
and Allied Activities (ASIDE) etc. under which the various
Boards/Councils undertake programmes like organization
of Buyer-Seller Meet, participation in trade fairs etc. Under
these schemes the exporters are also provided grant-in-aid
for modemization, technology upgradation, packaging and
quality improvement etc. with a view 1o enhance the exports
of the country. Govemnment has aiso announced a Vishesh
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Krishi and Gram Upaj Yojana with an objective to promote exports of such products. Besides, there are other schemes
export of fruits, vegetables, flowers, dairy, poultry, minor forest like Focus Product Scheme, Focus Market Scheme and Town
produce and their value added products by incentivising of Export Excellence.

Statement

Product-wise India’s Export of Agro and agro based products originating
from different states during 2004-05

State Chapter Product Export Value
(In Rs. Lakhs)
1 2 3 4 5
01 Assam 07 Edible Vegetables and Certain Roots and Tubers 19.90
o1 Assam 08 Edible Fruits & Nuts; Peel of Citrus Fruit or Melons 31.53
01 Assam 09 Coffee, Tea, Mate & Species 63734.51
01, Assam 10 Cereals 531.70
01 Assam 1 Products of the Milling Industry; Malt; Starches; Insulin; 27.22
Wheat Gluten
01 Assam 12 Qil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 942.51
Fruits; Industrial or Medicinal Plants; Straw & Fooder
01 Assam 14 Vegetable Plaiting Materials; Vegetable Products not 14.64
Elsewhere Specified or Included
01 Assam 19 Preparations of Cereals, Flour, Starch or Milk; Pastry 3.87
Cook Products
01 Assam 20 Preparations of Vegetables, Fruits, Nuts or Other Parts 14.40
of Plaqts
01 Assam 21 Miscellaneous Edible Preparations 292.45
01 Assam 22 Beverages, Spirits and Vinegar 1.95
01 Assam 23 Residues and Waste from the Food Industries; Prepared 252.22
Animal Fooder
01 Assam 24 Tobacco and Manufactured tobacco Substitutes 5.45
02 Meghalaya 07 Edible Vegetables and Certain Roots and Tubers 646.97
02 Meghalaya 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 103.98
02 Meghalaya 08 Coffee, Tea, Mate & Spices 174.00
02 Meghalaya 10 Cereals 918.79
02 Meghalaya 1 Products of the Milling Industry; Malt; Starches; Insulin; 33.98
Wheat Gluten
02 Meghalaya 12 Qil Seeds Oleaginous Fruits; Misc; Grains, Seeds & 62.31

Fruits; Industrial or Medicinal Plants; Straw & Fodder
02 Meghalaya 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 3.63
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1 2 3 4 5

02 Meghalaya 16 Preparations of Maat of Fish or of Crustaceans, Moluses 19.77
of Other Aquatic Invertebrates

02 Meghalaya 17 Sugars and Sugar Confectionery 0.19

02 Meghalaya 19 Preparations of Cereals, Flour, Starch or Milk; Pastry 11.32
Cook Products

02 Meghalaya 21 Miscellaneous Edible Preparations 2.33

02 Meghalaya 23 Residues and Waste from The Food industries; 92.74
Prepared Animal Fooder

02 Meghalaya 24 Tobacco and Manufactured to Tobacco Substitutes 49.88

03 Mizoram 07 Edible Vegetables and Certain Roots and Tubers 14.02

03 Mizoram 08 Edible Fruits & Nuts; Peel of Citrus Fruits of Melons 40.93

03 Mizoram 09 Coftee, Tea, Mate & Spices 187.92

03 Mizoram 10 Cereals 9.00

03 Mizoram 14 Vegstable Plaiting Materials; Vegetable Products not 1.21
Eisewhere Specified or Inciuded

03 Mizoram 20 Preparations of Vegetables, Fruits, Nuts or Other Parts of 18.81
Plants

03 Mizoram 21 Miscellaneous Edible Preparations 298.98

06 Bihar 06 Live Trees & Other Plants; Bulbs; roots & the Liks; 0.14
Cut Flowers & Ormamental Foliage

06 Bihar 07 Edible Vegetables and Certain Roots and Tubers 1367.38

06 Bihar 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 352.84

06 Bihar 09 Coffes, Tea, Mate & Species 72.86

06 Bihar 10 Cereals 12825.13

06 Bihar 1 Products of the Milling Industry; Malt; Starches; Insulin; 15.37
Wheat Gluten

06 Bihar 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 103.24
Fruits; Industrial or Medical Plants; Straw & Fodder

06 Bihar 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 713.07

06 Bihar 14 Vegetable Plaiting Materials; Vegetable Products not 18.74
Eisewhere Specified or Included

06 Bihar 15 Animal or Vegetable Fats & Oils & their Cleavage 2.78
Products; Animal Vegetable Waxes

06 Bihar 17 Sugars and Sugar Confectionery 77.00

06 Bihar 18 Cocoa And Cocoa Preparations 10.94

06 Bihar 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 15.59

Products
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1 2 3 4 5

06 Bihar 20 Preparations of Vegetables, Fruits, Nuts or other Parts 287.67
of Plants

06 Bihar 21 Miscellaneous Edible Preparations 125.17

06 Bihar 22 Beverages, Spirits and Vinegar 6.13

06 Bihar 23 Residues and Waste from the Food Industries; Prepared 77.46
Animal Fodder

06 Bihar 24 Tobacco and Manufactured Tobacco Substitutes 17.37

07 Jharkhand 06 Live Trees & Other Plants; Bulbs; Roots & the Like; Cut 3.00
Flowers & Omamental Foliage

07 Jharkhand 07 Edible Vegetables and Certain Roots and Tubers 29.37

07 Jharkhand 08 Edible Fruits & Nuts; Peel of Citrus Fruit or Melons 23.09

07 Jharkhand 09 Coffee, Tea, Mate & Spices 26.75

07 Jharkhand 10 Cereals 364.63

07 Jharkahand Ab) Products of the Milling Industry; Malt; Straches; Insulin; 1.34
Wheat Gluten

07 Jharkhand 12 Oil Seeds Oleaginous Fruits; Misc. Grains, Seeds & 8.22
Fruits; Industrial or Medicinal Plants; Straw & Fodder

07 Jharkhand 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 2366.00

07 Jharkhand 19 Preparations of Cereals, Flour, Starch or Milk; Pastry 13.72
Cook Products

07 Jharkhand 23 Residues and Waste from the Food Industries; -0.46
Prepared Animal Fodder

07 Jharkhand 24 Tobacco and Manufactured Tobacco Substitutes 20.47

09 Arunachal Pradesh 07 Edible Vegetables and Certain Roots and Tubers 417

09 Arunachal Pradesh 08 Edible Fruits & Nuts; Pesl of Citrus Fruit or Melons 13.68

09 Arunachal Pradesh 09 Coffee, Tea, Mate & Species 76.39

09 Arunachal Pradesh 10 Cereals 89.99

09 Arunachal Pradesh 12 Oil Seeds Oleaginous Fruits; Misc. Grains, Seeds & 4.81
Fruits; Industrial or Medicinal Plants; Straw & Fodder

09 Arunachal Pradesh 14 Vegetable Plaiting Materials; Vegetable Products not 135.31
Elsewhere Specified or included

09 Arunachal Pradesh 17 Sugars and Sugar Confectionery 1.42

09 Arunachal Pradesh 20 Preparations of Vegetables, Fruits, Nuts or other Parts 17.52
of Plants

09 Aruhachal Pradesh 24 Tobacco and Manufactured Tobacco Substitutes 6084.74

10 Waest Bengal 06 Live Trees & Other Plants; Bulbs; Roots & the Like; Cut 4620.40

Flowers & Omamental Foliage
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10 West Bengal 07 Edible Vegetables and Certain Roots and Tubers 37834.26

10 West Bengal 08 Edible Fruits & Nuts; Peel of Citrus Fruit or Melons 9775.37

10 West Bengal 09 Coffee, Tea, Mate & Spices’ 51628.15

10 West Bengal 10 Careals 71067.89

10 West Bengal 1 Products of the Milling Industry; Malt; Starches; Insulin; 918.33
Wheat Gluten

10 West Bengal 12 Oit Seeds Oleaginous Fruits; Misc. Grains, Seeds & 3462.65
Fruits; industrial or Medicinal Plants; Straw & Fodder

10 Waest Bengal 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 12576.05

10 West Bengal 14 Vegetable Plaiting Materials; Vegetable Products not 350.09
Elsewhere Specified or Included

10 West Bengal 15 Animal or Vegetable Fats & Oils & their Cleavage 756.19
Products; Animal Vegetable Waxes

10 West Bengal 16 Preparations of Meat of Fish or of Crustaceans, Molluses 265.59
of Other Aquatic Invertebrates

10 West Bengal 17 Sugars and Sugar Confectionery 689.14

10 West Bengal 18 Cocoa And Cocoa Preparations 224.29

10 West Bengal 19 Preparations of Cereals, Flour, Starch or Milk; Pastry 1249.63
Cook Products

10 West Bengal 20 Preparations of Vegetables, Fruits, Nuts or other Paris 1444.30
of Plants

10 West Bengal 21 Miscellaneous Edible Preparations 1341.70

10 Waest Bengal 22 Beverages, Spirits and Vinegar 144.50

10 West Bengal 23 Residues and Waste from the Food industries; Prepared 9502.73
Animal Fodder

10 Waest Bengal 24 Tobacco and Manufactured Tobacco Substitutes 4926.31

14 Nagaland 09 Coffee, Tea, Mate & Spices 1.93

14 Nagaland 10 Cereals 6.62

14 Nagaland 24 Tobacco and Manufactured Tobacco Substitutes 4.50

15 Manipur 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 1.08

15 Manipur 09 Coffee, Tea, Mate & Spices 6.92

15 Manipur 10 Cereals 423

15 Manipur 12 Oil Seeds Oleaginous Fruits; Misc. Grains, Seeds & 4.25
Fruits; Industrial or Medicinal Plants; Straw & Fodder

16 Orissa 06 Live Trees & Other Plants; Buibs; roots & the Like; 8.30

Cut Flowers & Omamental Foliage
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16 Orissa 07 Edible Vegetables nad Certain Roots and Tubers 102.62

16 Orissa 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 84.95

16 Origsa 09 Coffee, Tea, Mate & Spices 35.67

16 Orissa 10 Cereals 17084.85

16 Orissa " Products of the Milling Industry; Malt; Starches; Insulin; 30.70
Wheat Gluten

16 Orissa 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 230.08
Fruits; Industrial or Medicinal Plants; Straw & Fodder

16 Orissa 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 17.49

16 Orissa 14 Vegetable Plaiting Materials; Vegetable Products not 483.86
Elsewhere Specified or Included

16 Orissa 15 Animal or Vegetable Fats & Oits & their Cleavage 2.19
Products; Animal Vegetable Waxes

16 Origsa 17 Sugars and Sugar Confectionery 2.94

16 Orissa 18 Cocoa And Cocoa Preparations 0.66

16 Orissa 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 3.00
Products

16 Origsa 20 Preparations of Vegstables, Fruits, Nuts or other Parts 51.17
of Plants

16 Origsa 21 Miscellaneous Edible Preparations 18.56

16 Orissa 22 Beverages, Spirits and Vinegar 19.44

16 Orissa 23 Resdiues and Waste from the Food Industries; Prepared 23.81
Animal Fodder

17 Sikkim 09 Coffee, Tea, Mate & Spices 4.?3

17 Sikkim 22 Beverages, Spirits and Vinegar 1081.69

18 Tripura 07 Edible Vegetables and Certain Roots and Tubers 13.73

18 Tripura 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 2.60

18 Tripura 09 Coffee, Tea, Mate & Spices 46.64

18 Tripura 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 20.26
Fruits; Industrial or Medicinal Plants; Straw & Fodder

18 Tripura 14 Vegetable Plaiting Materials; Vegetable Products not 2.58
Elsewhere Specified or Included

18 Tripura 22 Beverages, Spirits and Vinegar 5.94

19 Andaman & Nicobar 07 Edible Vegetables and Certain Roots and Tubers 10.86

19 Andaman & Nicobar 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 3.96

19 Andaman & Nicobar 09 Coffee, Tea, Mate & Spicss 9.75
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19 Andaman & Nicobar 11 Products of the Milling Industry; Malt; Starches; insulin; 0.68
Wheat Gluten

19 Andaman & Nicobar 17 Sugars and Sugar Contfectionery 1.64

19 Andaman & Nicobar 18 Cocoa And Cocoa Preparations 4.30

19 Andaman & Nicobar 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 5.52
Products

19 Andaman & Nicobar 20 Preparations of Vegetables, Fruits, Nuts or other Parts 3.32
of Plants

19 Andaman & Nicobar 21 Miscellaneous Edible Preparations 16.88

19 Andaman & Nicobar 22 Beverages, Spirits and Vinegar 28.08

20 Uttar Pradesh 06 Live Trees & Other Plants; Bulbs; roots & the Like; 14.96
Cut Flowers & Omamental Foliage

20 Uttar Pradesh 07 Edible Vegetables and Certain Roots and Tubers 8873.32

20 Uttar Pradesh o8 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 2388.08

20 Uttar Pradesh 09 Coffee, Tea, Mate & Spices 537.73

20 Uttar Pradesh 10 Cereals 58225.65

20 Uttar Pradesh 1 Products of the Milling industry; Malt; Starches; Insulin; 470.13
Wheat Gluten

20 Uttar Pradesh 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 4325.48
Fruits; Industrial or Medicinal Plants; Straw & Fodder

20 Uttar Pradesh 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 5036.06

20 Uttar Pradesh 14 Vegetable Plaiting Materials; Vegetable Products not 128.01
Elsewhere Specified or Included

20 Uttar Pradesh 15 Animal or Vegetable Fats & Oils & their Cleavage 787.00
Products; Animal Vegetable Waxes

20 Uttar Pradesh 16 Preparations of Meat of Fish or of Crustaceans, Molluses 1.93
of other Aquatic invertebrates

20 Uttar Pradesh 17 Sugars and Sugar Contfectionery 2232.28

20 Uttar Pradesh 18 Cocoa And Cocoa Preparations 89.07

20 Uttar Pradesh 19 Preparations of Cereals, Flour, Starch or Mik; Pastry Cook 1145.78
Products

20 Uttar Pradesh 20 Preparations of Vegetables, Fruits, Nuts or other Parts 470.06
of Plants

20 Uttar Pradesh 21 Miscellaneous Edible Preparations 5811.00

20 Uttar Pradesh 22 Beverages, Spirits and Vinegar 15659.11

20 Uttar Pradesh 23 Residues and Waste from the Food Industries; Prepared 968.62

Animal Fodder
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20 Uttar Pradesh 24 Tobacco and Manufactured Tobacco Substitutes 3015.96

21 Uttaranchal 06 Live Trees & Other Plants; Bulbs; roots & the Like; 0.56
Cut Flowers & Omamental Foliage

21 Uttaranchal 07 Edible Vegetables and Certain Roots and Tubers 187.82

21 Uttaranchal 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 10.99

21 Uttaranchal 09 Coffee, Tea, Mate & Spices 298.28

21 Uttaranchal 10 Cereals 560.05

21 Uttaranchal 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 17.15
Fruits; Industrial or Medicinal Plants; Straw & Fodder

21 Uttaranchal 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 603.47

21 Uttaranchal 17 Sugars and Sugar Confectionery 0.30

21 Uttaranchal 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 84.06
Products

21 Uttaranchal 20 Preparations of Vegetables, Fruits, Nuts or other Parts 0.05
of Plants

21 Uttaranchal 21 Miscellaneous Edible Preparations 0.22

21 Uttaranchal 22 Beverages, Spirits and Vinegar 46.58

21 Uttaranchal 23 Residues and Waste from the Food Industries; Prepared 31.04
Animal Fodder

21 Uttaranchal 24 Tobacco and Manufactured Tobacco Substitutes 4.01

I

29 Delhi 06 Live Trees & Other Plants; Bulbs; roots & the Like; 36.54
Cut Flowers & Omamental Foliage

29 Delhi 07 Edible Vegetables and Certain Roots and Tubers 3006.03

29 Delhi 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 2621.95

29 Delhi 09 Coffee, Tea, Mate & Spices 1664.49

29 Delhi 10 Cereals 28249.43

29 Delhi 1 Products of the Milling Industry; Malt; Starches; insulin; 518.05
Wheat Gluten

29 Delhi 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 3807.00
Fruits; Industrial or Medicinal Plants; Straw & Fodder

29 Delhi 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 1054.74

29 Delhi 14 Vegetable Plaiting Materials; Vegetable Products not 1043.51
Elsewhere Specified or Included

29 Delhi 15 Animal or Vegetable Fats & Oils & their Cleavage 4133.16

Products; Animal Vegetable Waxes
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29 Delhi 16 Preparations of Meat of Fish or of Crustaceans, Molluses 73.39
of other Aquatic Invertebrates

29 Delhi 17 Sugars and Sugar Confectionery 1502.13

29 Dethi 18 Cocoa And Cocoa Preparations 209.00

29 Dethi 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 3748.01
Products

29 Delhi 20 Preparations of Vegetables, Fruits, Nuts or other Parts 935.71
of Plants

29 Dethi 21 Miscellaneous Edible Preparations 1684.99

29 Dethi 22 Beverages, Spirits and Vinegar 619.68

29 Delhi 23 Residues and Waste from the Food Industries; Prepared 1169.63
Animal Fodder

29 Delhi 24 Tobacco and Manufactured Tobacco Substitutes 1615.19

30 Punjab 06 Live Trees & Other Plants; Buibs; roots & the Like; 19.57
Cut Flowers & Omamental Foliage

30 Punjab 07 Edible Vegetables and Certain Roots and Tubers 1681.57

30 Punjab 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 5166.25

30 Punjab (v Coffee, Tea, Mate & Spices 2753.61

30 Punjab 10 Cereals 181975.58

30 Punjab 11 Products of the Milling industry; Malt; Starches; Insulin; 1840.22
Wheat Gluten

30 Punjab 12 Oif Seeds Oleaginous Fruits; Misc, Grains, Seeds & 1108.99
Fruits; Industrial or Medicinal Plants; Straw & Fodder

30 Punjab 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 11978.88

30 Punjab 14 Vegetable Plaiting Materials; Vegetable Products not 335.12
Elsewhere Specified or Included

30 Punjab 15 Animal or Vegetable Fats & Qils & their Cleavage 76.05
Products; Animal Vegetable Waxes

30 Punjab 16 Preparations of Meat of Fish or of Crustaceans, Molluses 38.86
of other Aquatic Invertebrates

30 Punjab 17 Sugars and Sugar Confectionery 355.51

30 Punjab 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 1610.70
Products

30 Punjab 20 Preparations of Vegetables, Fruits, Nuts or other Parts 8336.50
of Plants

30 Punjab 21 Miscellaneous Edible Preparations 1613.26

30 Punjab 22 Beverages, Spirits and Vinegar 454.51
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30 Punjab 23 Residues and Waste from the Food industries; Prepared 6290.0
Animal Fodder

30 Punjab 24 Tobacco and Manufactured Tobacco Substitutes 47.89

34 Haryana 07 Edible Vegetables and Certain Roots and Tubers 374.42

34 Haryana 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 940.57

34 Haryana 09 Coffee, Tea, Mate & Spices §73.00

34 Haryana 10 Cereals 236571.04

34 Haryana 11 Products of the Milling Industry; Malt; Starches; Insulin; 698.47
Wheat Gluten

34 Haryana 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 680.67
Fruits; Industrial or Medicinal Plants; Straw & Fodder

34 Haryana 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 7420.40

34 Haryana 14 Vegetable Plaiting Materials; Vegetable Products not 1254.52
Elsewhere Specified or Included

34 Haryana 15 Animal or Vegetable Fats & Oils & their Cleavage 143.50
Products; Animal Vegetable Waxes

34 Haryana 16 Preparations of Meat of Fish or of Crustaceans, Molluses 18.43
of other Aquatic Invertebrates

34 Haryana 17 Sugars and Sugar Confectionery 49.93

34 Haryana 18 Cocoa And Cocoa Preparations 10.67

34 Haryana 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 3569.85
Products

34 Haryana 20 Preparations of Vegetables, Fruits, Nuts or other Parts 289.59
of Plants

34 Haryana 21 Miscellaneous Edible Preparations 1244.93

34 Haryana 22 Beverages, Spirits and Vinegar 585.32

34 Haryana 23 Residues and Waste from the Food industries; Prepared 996.16
Animal Fodder

34 Haryana 24 Tobacco and Manufactured Tobacco Substitutes 100.28

39 Chandigarh 07 Edible Vegetables and Certain Roots and Tubers 83.95

39 Chandigarh 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 1.49

39 Chandigarh 10 Cereals 262.75

39 Chandigarh 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 7.03
Fruits; Industrial or Medicinal Plants; Straw & Fodder

39 Chandigarh 13 Lac: Gums, Resins & Other Vegetables Saps & Extracts 28.19

39 Chandigarh - 14 Vegetable Plaiting Materials: Vegetable Products not 0.10

Elsewhere Specified or included
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39 Chandigarh 15 Animal or Vegetable Fats & Oils & their Cleavage 2.35
Products; Animal Vegetable Waxes

39 Chandigarh 17 Sugars and Sugar Confectionery 14.35

39 Chandigarh 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 45.58
Products

44 Jammu & Kashmir 07 Edible Vegetables and Certain Roots and Tubers 676.68

44 Jammu & Kashmir 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 2304.79

44 Jammu & Kashmir 09 Coffee, Tea, Mate & Spices 147.01

44 Jammu & Kashmir 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 8.44
Fruits; Industrial or Medicinal Plants; Straw & Fodder

44 Jammu & Kashmir 14 Vegetable Plaiting Materials; Vegetable Products not 0.65
Elsewhere Specified or included

44 Jammu & Kashmir 20 Preparations of Vegetables, Fruits, Nuts or other Parts 153.87
of Plants

46 Himachal Pradesh 07 Edible Vegetables and Certain Roots and Tubers 147.60

46 Himachal Pradesh 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 49.58

46 Himachal Pradesh 09 Coftfes, Tea, Mate & Spices 4.19

46 Himachal Pradesh 10 Cereals 11.46

46 Himachal Pradesh 11 Products of the Milling industry; Malt; Starches; Insulin; 8.47
Wheat Gluten

46 Himachal Pradesh 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 80.39
Fruits; Industrial or Medicinal Plants; Straw & Fodder

46 Himachal Pradesh 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 24.78

46 Himachal Pradesh 14 Vegetable Plaiting Materials; Vegetable Products not 0.74
Eisewhere Specified or Included

46 Himachal Pradesh 17 Sugars and Sugar Confectionery 3.83

" 46 Himachal Pradesh 19 Preparations of (";ereals. Flour, Starch or Milk; Pastry Cook 25.20

Products

46 Himachal Pradesh 20 Preparations of Vegetables, Fruits, Nuts or other Parts 12.02
of Plants

46 Himachal Pradesh 21 Miscellaneous Edible Preparations 59.09

46 Himachal Pradesh 22 Beverages, Spirits and Vinegar 600.50

50 Rajasthan 06 Live Trees & Other Plants; Bulbs; roots & the Liks; 19.58
Cut Flowers & Ornamental Foliage

50 Rajasthan 07 Edible Vegetables and Certain Roots and Tubers 254.96

50 Rajasthan 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 88.27

50 Rajasthan 09 Coffee, Tea, Mate & Spices 800.70
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50 Rajasthan 10 Cereals 1948.03
50 Rajasthan 1" Products of the Milling Industry; Malt; Starches; insulin; 54.67

Wheat Gluten
50 Rajasthan 12 Qil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 2710.93

Fruits; Industrial or Medicinal Plants; Straw & Fodder
50 Rajasthan 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 32782.41
50 Rajasthan 14 Vegetable Plaiting Materials; Vegetable Products not 382.90

Elsewhere Specified or included
50 Rajasthan 15 Animal or Vegetable Fats & Oils & their Cleavage 86.03

Products; Animal Vegetable Waxes
50 Rajasthan 16 Preparations of Meat of Fish or of Crustaceans, Molluses 2.51

of other Aquatic Invertebrates
50 Rajasthan 17 Sugars and Sugar Confectionery 60.33
50 Rajasthan 18 Cocoa And Cocoa Preparations 48.90
50 Rajasthan 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 283.98

Products

50 Rajasthan 20 Preparations of Vegetables, Fruits, Nuts or other Parts 24.79

of Plants
50 Rajasthan 21 Miscellaneous Edible Preparations 1308.87
50 Rajasthan 22 Beverages, Spirits and Vinegar 14.35
50 Rajasthan 23 Residues and Waste from the Food Industries; Prepared 4403.46

Animal Fodder

}
50 Rajasthan 24 Tobacco and Manutfactured Tobacco Substitutes 1189.28
54 Guijarat 06 Live Trees & Other Plants; Bulbs; roots & the Like; 127.84

Cut Flowers & Omamental Foliage
54 Gujarat 07 Edible Vegetables and Certain Roots and Tubers 12348.19
54 Guijarat 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 5749.53
54 Gujarat 09 Coffee, Tea, Mate & Spices 11446.18
54 Gujarat 10 Cereals 32873.63
54 Gujarat 11 Products of the Milling Industry; Malt; Starches; Insulin; 4102.12

Wheat Gluten
54 Gujarat 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 69263.63

Fruits; Industrial or Medicinal Plants; Straw & Fodder
54 Gujarat 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 16534.97
54 Gujarat 14 Vegetable Plaiting Materials; Vegetable Products not 399.23

Elsewhere Specified or included
54 Gujarat 15 Animal or Vegetable Fats & Oils & their Cleavage 120472.01

Products; Animal Vegetable Waxes
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54 Gujarat 16 Preparations of Meat of Figh or of Crustaceans, Molluses 488.54
of other Aquatic Invertebrates

54 Gujarat 17 Sugars and Sugar Confectionery 3499.44

54 Gujarat 18 Cocoa And Cocoa Preparations 96.35

54 Gujarat 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 3503.42
Products

54 Gujarat 20 Preparations of Vegetables, Fruits, Nuts or other Parts 5742.43
of Plants

54 Guiarat 21 Miscellaneous Edible Preparations 5203.19

54 Gujarat 22 Beverages, Spirits and Vinegar 257.51

54 Gujarat 23 Residues and Waste from the Food Industries; Prepared 58264.64
Animal Fodder

54 Guijarat 24 Tobacco and Manufactured Tobacco Substitutes 4550.98

60 Maharashtra 06 Live Trees & Other Plants; Bulbs; roots & the Like; 3393.19
Cut Flowers & Ornamental Foliage

60 Maharashtra 07 Edible Vegetables and Certain Roots and Tubers 55722.80

60 Maharashtra 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 30834.18

60 Maharashtra 09 Coffes, Tea, Mate & Spices 48318.31

60 Maharashtra 10 Cereals 18426.38

60 Maharashtra " Products of the Milling Industry; Malt; Starches; Insulin; 5310.50
Wheat Gluten

60 Maharashtra 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 58481.32
Fruits; Industrial or Medicinal Plants; Straw & Fodder

60 Maharashtra 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 4739.97

60 Maharashtra 14 Vegetable Plaiting Materials; Vegetable Products not 1630.36
Eisewhere Specified or Included

60 Maharashtra 15 Animal or Vegetable Fats & Qils & their Cleavage 16825.46
Products; Animal Vegetable Waxes

60 Maharashtra 16 Preparations of Meat ot Figsh or of Crustaceans, Molluses 46944.73
of other Aquatic invertebrates

60 Maharashtra 17 Sugars and Sugar Confectionery 8718.61

60 Maharashtra 18 Cocoa And Cocoa Preparations 778.43

60 Maharashtra 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 13120.80
Products

60 Maharashtra 20 Preparations of Vegetables, Fruits, Nuts or other Parts 4806.87
of Plants

60 Maharashtra 21 Miscellaneous Edible Preparations 4292.66
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60 Maharashtra 22 Beverages, Spirits and Vinegar 5242.00

60 Maharashtra 23 Residues and Waste from the Food Industries; Prepared 27500.77
Animal Fodder

60 Maharashtra 24 Tobacco and Manufactured Tobacco Substitutes 6979.76

87 Daman & Diu 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 8.12

67 Daman & Diu 12 Oil Seads Oleaginous Fruits; Misc, Grains, Seeds & 1.04
Fruits; Industrial or Medicinal Plants; Straw & Fodder

67 Daman & Diu 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 0.47

67 Daman & Diu 15 Animal or Vegetable Fats & Oils & their Cleavage 47.75
Products; Animal Vegetable Waxes

67 Daman & Diu 22 Beverages, Spirits and Vinegar 20.49

68 Goa 06 Live Trees & Other Plants; Bulbs; roots & the Like; 1.34
Cut Flowers & Omamental Foliage

68 Goa 07 Edible Vegetables and Certain Roots and Tubers 101.75

68 Goa 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 1280.45

68 Goa 09 Coffee, Tea, Mate & Spices 19.34

68 Goa 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 19.22
Fruits; Industrial or Medicinal Plants; Straw & Fodder

68 Goa 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 39.51

68 Goa 16 Preparations of Meat of Fish or of Crustacezns, Molluses 3093.74
of other Aquatic Invertebrates

68 Goa 17 Sugars and Sugar Confectionery 0.29

68 Goa 18 Cocoa And Cocoa Preparations 79.30

68 Goa 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 257.41
Products

68 Goa 20 Preparations of Vegetables, Fruits, Nuts or other Parts 67.67
of Plants

68 Goa 21 Miscellaneous Edible Preparations 352.41

68 Goa 22 Beverages, Spirits and Vinegar 2345.78

68 Goa 23 Residues and Waste from the Food Industries; Prepared 2.46
Animal Fodder

68 Goa 24 Tobacco and Manufactured Tobacco Substitutes 1148.29

69 Dadra & Nagar Haveli 07 Edible Vegetables and Certain Roots and Tubers 0.06

69 Dadra & Nagar Haveli 09 Coffee, Tea, Mate & Spices 6.18

69 Dadra & Nagar Haveli 11 Products of the Milling Industry; Malt; Starches; Insulin; 0.16

Wheat Gluten
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69 Dadra & Nagar Haveli 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 16.14
Fruits; Industrial or Medicinal Plants; Straw & Fodder

69 Dadra & Nagar Haveli 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 96.09

69 Dadra & Nagar Haveli 18 Cocoa and Cocoa Preparations 12.13

70 Madhya Pradesh 06 Live Trees & Other Plants; Bulbs; roots & the Like; 1.41
Cut Flowers & Omamental Foliage

70 Madhya Pradesh 07 Edible Vegetables and Certain Roots and Tubers 17300.69

70 Madhya Pradesh 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 184.32

70 Madhya Pradesh 09 Coffee, Tea, Mate & Spices 2028.98

70 Madhya Pradesh 10 Cereals 11306.33

70 Madhya Pradesh 11 Products of the Milling Industry; Malt; Starches; Insulin; 410.64
Wheat Gluten

70 Madhya Pradesh 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 3446.06
Fruits; Industrial or Medicinal Plants; Straw & Fodder

70 Madhya Pradesh 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 428.15

70 Madhya Pradesh 14 Vegetable Plaiting Matserials; Vegetable Products not 24.40
Elsewhere Specified or ‘Included

70 Madhya Pradesh 15 Animal or Vegetable Fats & Oils & their Cleavage 2407.99
Products; Animal Vegetable Waxes

70 Madhya Pradesh 17 Sugars and Sugar Confectionery 102.97

70 Madhya Pradesh 18 Cocoa and Cocoa Preparations 4.87

70 Madhya Pradesh 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 212.00
Products

70 Madhya Pradesh 20 Preparations of Vegetables, Fruits, Nuts or other Parts 300.39
of Plants

70 Madhya Pradesh 21 Miscellaneous Edible Preparations 627.31

70 Madhya Pradesh 22 Beverages, Spirits and Vinegar 32.35

70 Madhya Pradesh 23 Residues and Waste from the Food Indusiries; Prepared 188513.45
Animal Fodder

70 Madhya Pradesh 24 Tobacco and Manutfactured Tobacco Substitutes 518.23

71 Chandigarh 07 Edible Vegetables and Certain Roots and Tubers 15.01

71 Chandigarh 10 Cereals 12493.39

71 Chandigarh 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 386.70
Fruits; Industrial or Medicinal Plants; Straw & Fodder

71 Chandigarh 14 Vegetable Plaiting Materials; Vegetable Products not 0.80

Elsewhere Specified or Included
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7 Chandigarh 23 Residues and Waste from the Food Industries; Prepared 2754.45
Animal Fodder

80 Andhra Pradesh 06 Live Trees & Other Plants; Bulbs; roots & the Like; 469.25
Cut Flowers & Omamental Foliage

80 Andhra Pradesh 07 Edible Vegetables and Certain Roots and Tubers 1682.76

80 Andhra Pradesh 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 19854.59

80 Andhra Pradesh 09 Coftee, Tea, Mate & Spices 20501.47

80 Andhra Pradesh 10 Cereals 158614.92

80 Andhra Pradesh 11 Products of the Milling Industry; Malt; Starches; Insulin; 132.75
Wheat Gluten

80 Andhra Pradesh 12 Qil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 8698.18
Fruits; Industrial or Medicinal Plants; Straw & Fodder

80 Andhra Pradesh 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 3690.19

80 Andhra Pradesh 14 Vegetable Plaiting Materials; Vegetable Products not 921.49
Elsewhere Specified or Included

80 Andhra Pradesh 15 Animal or Vegetable Fats & Oils & their Cleavage 1629.03
Products; Animal Vegetable Waxes

80 Andhra Pradesh 16 Preparations of Meat of Fish or of Crustaceans, Molluses 22.61
of other Aquatic Invertebrates

80 Andhra Pradesh 17 Sugars and Sugar Confectionery 276.91

80 Andhra Pradesh 18 Cocoa and Cocoa Preparations 176.20

80 Andhra Pradesh 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 807.38
Prodycts

80 Andhra Pradesh 20 Preparations of Vegetables, Fruits, Nuts or other Parts 4302.70
of Plants

80 Andhra Pradesh 21 Miscellaneous Edible Preparations 9738.97

80 Andhra Pradesh 22 Beverages, Spirits and Vinegar 51.30

80 Andhra Pradesh 23 Residues and Waste from the Food Industries; Prepared 8286.55
Animal Fodder

80 Andhra Pradesh 24 Tobacco and Manutfactured Tobacco Substitutes 62235.47

84 Karnataka 06 Live Trees & Other Plants; Bulbs; Roots & the Like; 1613.54
Cut Flowers & Ornamental Foliage

84 Karnataka 07 Edible Vegetables and Certain Roots and Tubers 11409.37

84 Kamataka 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 25921.25

84 Karnataka 09 Coffee, Tea, Mate & Spices 64919.98

84 Karnataka 10 Cereals 14580.72

84 Karnataka 1 Products of the Milling Industry; Malt; Starches; Insulin; 1029.20

Wheat Gluten
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84 Karnataka 12 Qil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 6130.76
Fruits; Industrial or Medicinal Plants; Straw & Fodder

84 Kamataka 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 11125.87

84 Kamataka 14 Vegetable Plaiting Materials; Vegetable Products not 17.53
Elsewhere Specified or Included

84 Kamataka 16 Animal or Vegetable Fats & Oils & their Cleavage 485.91
Products; Animal Vegetable Waxes

84 Kamataka 16 Preparations of Meat of Fish or of Crustaceans, Molluses 221.12
of other Aguatic Invertebrates

84 Karnataka 17 Sugars and Sugar Confectionery 2833.37

84 Kamataka 18 Cocoa and Cocoa Preparations 848.38

84 Karnataka 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 1539.30
Products

84 Kamataka 20 Preparations of Vegetables, Fruits, Nuts or other Parts 10281.14
of Plants

84 Kamnataka 21 Miscellaneous Edible Preparations 13439.39

84 Kamataka 22 Beverages, Spirits and Vinegar 454 14

84 Kamataka 23 Residues and Waste from the Food Industries; Prepared 311.89
Animal Fodder

84 Kamataka 24 Tobacco and Manufactured Tobacco Substitutes 26189.72

89 Lakshadeep 10 Cereals 113.02

90 Tamil Nadu 06 Live Trees & Other Plants; Bulbs; roots & the Like; 11531.99
Cut Flowers & Omamental Foliage

90 Tamil Nadu 07 Edible Vegetables and Certain Roots and Tubers 8824.62

90 Tamil Nadu 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 23737.63

80 Tamil Nadu 09 Coffee, Tea, Mate & Spices 35620.38

80 Tamil Nadu 10 Cereals 23336.64

90 Tamit Nadu 11 Products of the Milling industry; Malt; Starches; Insulin; 1732.34
Wheat Gluten

90 Tamil Nadu 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 8214.53
Fruits; Industrial or Medicinal Plants; Straw & Fodder

90 Tamil Nadu 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 3610.28

20 Tamil Nadu 14 Vegetable Plaiting Materials; Vegetable Products not 3235.91
Elsewhere Specified or Included

90 Tamil Nadu 15 Animal or Vegetable Fats & Oils & their Cleavage 3375.20
Products; Animal Vegetable Waxes

90 Tamil Nadu 16 Preparations of Meat of Fish or of Crustaceans, Molluses 200.77

of other Aquatic Invertebrates
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90 Tamil Nadu 17 Sugars and Sugar Confectionery 4150.19

90 Tamil Nadu 18 Cocoa and Cocoa Preparations 43.03

90 Tamil Nadu 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 6157.38
Products

90 Tamil Nadu 20 Preparations of Vegetables, Fruits, Nuts or other Parts 4948.39
of Plants

90 Tamil Nadu 21 Miscellaneous Edible Preparations 8746.92

90 Tamil Nadu 22 Beverages, Spirits and Vinegar 212.78

90 Tamil Nadu 23 Residues and Waste from the Food Industries; Prepared 1572.29
Animal Fodder

90 Tamil Nadu 24 Tobacco and Manufactured Tobacco Substitutes 963.00

96 Kerala 06 Live Trees & Other Plants; Bulbs; roots & the Like; 423.39
Cut Flowers & Omamental Foliage

96 Kerala 07 Edible Vegetables and Certain Roots and Tubers 4795.73

96 Kerala 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 208470.66

96 Kerala 09 Coffee, Tea, Mate & Spices 57910.20

96 Kerala 10 Cereals 4790.87

96 Kerala 11 Products of the Milling Industry; Malt; Starches; Insulin; 731.61
Wheat Gluten

96 Kerala 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 1107.61
Fruits; Industrial or Medicinal Plants; Straw & Fodder

96 Kerala 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 32141.41

96 Kerala 14 Vegetable Plaiting Materials; Vegetable Products not 174.75
Elsewhere Specified or Included

96 Kerala 15 Animal or Vegetable Fats & Qils & their Cleavage 853.08
Products; Animal Vegetable Waxes

96 Kerala 16 Preparations of Meat of Fish or of Crustaceans, Molluses 4713.68
of other Aquatic Invertebrates

98 Kerala 17 Sugars and Sugar Confectionery - 354.07

96 Kerala 18 Cocoa And Cocoa Preparations 110.92

96 Kerala 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 2031.63

’ Products

96 Kerala 20 Preparations of Vegetables, Fruits, Nuts or other Parts 1415.74
of Plants

96 Kerala 21 Miscellaneous Edible Preparations 4685.68

96 Kerala 22 Beverages, Spirits and Vinegar 369.99

96 Kerala 23 Residues and Waste from the Food Industries; Prepared 148.95
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96 Kerala 24 Tobacco and Manufactured Tobacco Substitutes 4611.19
99 Pondicherry 06 Live Trees & Other Plants; Bulbs; roots & the Like; 0.23
Cut Flowers & Ornamental Foliage
99 Pondicherry 07 Edible Vegetables and Certain Roots and Tubers 0.36
99 Pondicherry 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 0.70
99 Pondicherry 09 Coffee, Tea, Mate & Spices 9.35
99 Pondicherry 10 Cereals 151.95
99 Pondicherry 1 Products of the Milling Industry; Malt; Starches; insulin; 14.81
Wheat Giuten
99 Pondicherry 12 Qil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 0.07
Fruits; industrial or Medicinal Plants; Straw & Fodder
99 Pondicherry 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 80.45
99 Pondicherry 14 Vegetable Plaiting Materials; Vegetable Products not 0.72
Elsewhere Specified or Included
99 Pondicherry 15 Animal or Vegetable Fats & Oils & their Cleavage 0.41
Products; Animal Vegetable Waxes
99 Pondicherry 17 Sugars and Sugar Confectionery 0.42
99 Pondicherry 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 31.45
Products
99 Pondicherry 20 Preparations of Vegetables, Fruits, Nuts or other Parts 167.96
of Plants
99 Pondicherry 21 Miscellaneous Edible Preparations 80.89
99 Pondicherry 22 Beverages, Spirits and Vinegar 5.26
Unspecified 51648.62
All India 06 Live Trees & Other Plants; Bulbs; roots & the Like; 22282.00
Cut Flowers & Omamental Foliage
Al India 07 Edible Vegetables and Certain Roots and Tubers 172458.00
All india 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 340400.00
All india 09 Coffee, Tea, Mate & Spices 372431.00
All India 10 Cereals 802257.00
All India 11 Products of the Milling Industry; Malt; Starches; Insulin; 20328.00
Wheat Gluten
All India 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 174648.00
Fruits; Industrial or Medicinal Plants; Straw & Fodder
All India 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 149067.00
All India 14 Vegstable Plaiting Materials; Vegetable Products not 10716.00

Elsewhere Specified or included
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All india 16 Animal or Vegetable Fats & Oils & their Cleavage 153606.00
Products; Animal Vegetable Waxes
All India 16 Preparations of Meat of Fish or of Crustaceans, Moliuses 56106.00
of other Aquatic Invertebrates
All India 17 Sugars and Sugar Confectionery 25454.00
All India 18 Cocoa And Cocoa Preparations 2906.00
All India 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cooks 40001.00
Products
All India 20 Preparations of Vegetabies, Fruits, Nuts or other Parts 61733.00
of Plants
All India 21 Miscellaneous Edible Preparations 44287.00
All India =22 Beverages, Spirits and Vinegar 14213.00
All India 23 Residues and Waste from the Food Industries; Prepared 322994.00
Animal Fodder
All India 24 Tobacco and Manufactured Tobacco Substitutes 125461.00
Grand Total 3011355.00

Note : Export value figures corresponding to invalid and/or not specified state of origin code has been ciubbed under the category
“Unspecified’ and for this no chapterwise distribution has been provided.

Product-wise India’s Export of Agro and agro based products originating

from different states during 2005-06

Export Value

State Chapter Product
(In Rs. Lakhs)

1 2 3 ’ 4 5

01 Assam 06 Live Trees & Other Plants; Bulbs; roots & the Like; 0.28
Cut Flowers & Omamental Foliage

01 Assam 07 Edible Vegetables and Certain Roots and Tubers 82.96

01 Assam 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 32.25

01 Assam 09 Coffee, Tea, Mate & Spices 69827.58

01 Assam 10 Cereals 74.31

01 Assam 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 821.51
Fruits; Industrial or Medicinal Plants; Straw & Fodder

01 Assam 14 Vegetable Plaiting Materials; Vegetable Products not 1.18
Eisewhere Specified or Included

01 Assam 15 Animal or Vegetable Fats & Qils & their Cleavage 148.32
Products; Animal Vegetable Waxes

01 Assam 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 23.00
Products

01 Assam 20 Preparations of Vegetables, Fruits. Nuts or other Parts 8.91

of Plants
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01 Assam 21 Miscellaneous Edible Preparations 42.39
01 Assam 22 Beverages, Spirits and Vinegar 26.23
01 Assam 24 Tobacco and Manufactured Tobacco Substitutes 2.23
02 Meghalaya 07 Edible Vegetables and Certain Roots and Tubers 517.07
02 Meghalaya 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 77.51
02 Meghalaya 09 Coffee, Tea, Mate & Spices 167.72
02 Meghalaya 10 Cereals 795.83
02 Meghalaya 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 13.81
Fruits; Industrial or Medicinal Plants; Straw & Fodder
02 Meghalaya 17 Sugars and Sugar Confectionery 6.75
02 Meghataya 23 Residues and Waste from the Food Industries; Prepared 8.19
Animal Fodder
02 Meghalaya 24 Tobacco and Manutfactured Tobacco Substitutes 0.81
03 Mizoram 06 Live Trees & Other Plants; Bulbs; roots & the Like; 0.03
Cut Flowers & Ornamental Foliage
03 * Mizoram 07 Edible Vegetables and Certain Roots and Tubers 0.08
03 Mizoram 08 Edible Fruit & Nuts; Pesl of Citrus Fruit or Melons 37.75
03 Mizoram 09 Coffee, Tea, Mate & Spices 204.72
03 Mizoram 10 Cereals 0.47
03 Mizoram 14 Vegetable Plaiting Materials; Vegetable Products not 0.20
Elsewhere Specified or Included
06 Bihar 06 Live Trees & Other Plants; Bulbs; roots & the Like; 116.98
Cut Flowers & Ornamental Foliage
06 Bihar 07 Edible Vegetables and Certain Roots and Tubers 4595.22
06 Bihar 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 521.84
06 Bihar 09 Coffee, Tea, Mate & Spices 1189.60
06 Bihar 10 Cereals 7156.68
06 Bihar 1 Products of the Milling Industry; Malt; Starches; Insulin; 9.74
Wheat Gluten
06 Bihar 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 188.66
Fruits; industrial or Medicinal Plants; Straw & Fodder
06 Bihar 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 70.42
06 Bihar 14 Vegetable Plaiting Materials; Vegetabis Products not 29.01
Elsewhere Specified or included
06 Bihar 15 Animal or Vegetable Fats & Oiis & their Cleavage 1.67

Products; Animal Vegetable Waxes
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06 Bihar 16 Preparations of Meat of Fish or of Crustaceans, Molluses 0.24
of other Aquatic Invertebrates

06 Bihar 17 Sugars and Sugar Confectionery 122.10

06 Bihar 18 Cocoa And Cocoa Preparations 0.26

06 Bihar 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 72.78
Products

06 Bihar 20 Preparations of Vegetables, Fruits, Nuts or other Parts 256.52
of Plants

06 Bihar 21 Miscellaneous Edible Preparations 4.56

06 Bihar 22 Beverages, Spirits and Vinegar 6.68

06 Bihar 23 Residues and Waste from the Food Industries; Prepared 26.31
Animal Fodder

06 Bihar 24 Tobacco and Manufactured Tobacco Substitutes 10.22

07 Jharkhand 06 Live Trees & Other Plants; Bulbs; roots & the Like; 319.70
Cut Flowers & Omamental Foliage

07 Jharkhand 07 Edible Vegetables and Certain Roots and Tubers 25.53

07 Jharkhand 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 46.25

07 Jharkhand 09 Coffee, Tea, Mate & Spices 31.06

07 Jharkhand 10 Cereals 161.68

07 Jharkhand 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 6.74
Fruits; Industrial or Medicinal Plants; Straw & Fodder

07 Jharkhand 13 Lac); Gums, Resins & Other Vegetables Saps & Extracts 2080.32

07 Jharkhand 17 Sugars and Sugar Confectionery 1.26

07 Jharkhand 21 Miscellaneous Edible P.reparaﬁons 1.56

07 Jharkhand 23 Residues and Waste from the Food Industries; Prepared 437.92
Animal Fodder

07 Jharkhand 24 Tobacco and Manufactured Tobacco Substitutes 18.46

09 Arunachal Pradesh 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 22.04

09 Arunachal Pradesh 09 Coffee, Tea, Mate & Spices 12.97

09 Arunachal Pradesh 10 Cereals 5.04

09 Arunachal Pradesh 14 Vegetable Plaiting Materials; Vegetable Products not 102.45
Elsewhere Specified or Included

09 Arunachal Pradesh 15 Animal or Vegetable Fats & Oils & their Cleavage 0.85
Products; Animal Vegetable Waxes

09 Arunachal Pradesh 17 Sugars and Sugar Confectionery . 0.42

09 Arunachal Pradesh 24 Tobacco and Manufactured Tobacco Substitutes 2324.82
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10 West Bengal 06 Live Trees & Other Plants; Bulbs; roots & the Like; 4783.72
Cut Flowers & Omamental Foliage

10 West Bengal 07 Edible Vegetables and Certain Roots and Tubers 45466.13

10 West Bengal 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 12623.56

10 Waest Bengal 09 Coffee, Tea, Mate & Spices 30136.97

10 West Bengal 10 Cereals 64878.71

10 West Bengal 11 Products of the Milling Industry; Malt; Starches; insulin; 179.37
Wheat Gluten

10 West Bengal 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 3090.93
Fruits; Industrial or Medicinal Plants; Straw & Fodder

10 West Bengal 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 10603.23

10 West Bengal 14 Vegetable Plaiting Materials; Vegetable Products not 184.64
Elsewhere Specified or Included

10 West Bengal 15 Animal or Vegetable Fats & Oils & their Cleavage 2262.67
Products; Animal Vegetable Waxes

10 West Bengal 16 Preparations of Meat of Fish or of Crustaceans, Molluses 97.52
of other Aquatic Invertebrates

10 West Bengal 17 Sugars and Sugar Confectionery 463.76

] West Bengal 18 Cocoa And Cocoa Preparations 150.84

10 West Bengal 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 664.85
Products

10 West Bengal 20 Preparations of Vegetables, Fruits, Nuts or other Parts 1775.31
of Plants

10 Waest Bengal 21 Miscellaneous Edible Preparations 1541.71

10 West Bengal 22 Beverages, Spirits and Vinegar 103.65

10 West Bengal 23 Residues and Waste from the Food Industries; Prepared 2452.53
Animal Fodder

10 West Bengal 24 Tobacco and Manufactured Tobacco Substitutes 3391.80

14 Nagaland 06 Live Trees & Other Plants; Bulbs; roots & the Like; 0.36
Cut Flowers & Omamenta! Foliage

14 Nagaland 07 Edible Vegetables and Certain Roots and Tubers 0.56

14 Nagaland 08 Edible Fruit & Nuts; Peel of Citrug Fruit or Melons 6.48

15 Manipur 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 0.59

15 Manipur 09 Coffee, Tea, Mate & Spices 8.88

15 Manipur 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 3.78
Fruits; Industrial or Medicinal Plants; Straw & Fodder

16 Orissa 06 Live Trees & Other Plants; Buibs; roots & the Like; 0.28

Cut Flowers & Omamental Foliage
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16 Qrissa 07 Edible Vegstables and Certain Roots and Tubers 9.17

16 Orissa 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 111.20

16 Orissa 09 Coffee, Tea, Mate & Spices 26.53

16 Orissa 10 Cereals 5767.39

16 Orissa 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 176.70
Fruits; Industrial or Medicinal Plants; Straw & Fodder

16 Orissa 14 Vegetable Plaiting Materials; Vegetable Products not 635.64
Elsewhere Specified or included

16 Orissa 20 Preparations of Vegetables, Fruits, Nuts or other Parts 28.89
of Plants '

16 Orissa 23 Residues and Waste from the Food Industries; Prepared 5§59.95
Animal Fodder

16 Origsa 24 Tobacco and Manufactured Tobacco Substitutes 1.87

17 Sikkim 09 Coffee, Tea, Mate & Spices 20.80

17 Sikkim 22 Beverages, Spirits and Vinegar 725.40

18 Tripura 07 Edible Vegetables and Certain Roots and Tubers 24.57

18 Tripura 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 3.84

18 Tripura 09 Coffee, Tea, Mate & Spices 5.88

18 Tripura 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 304.70
Fruits; Industrial or Medicinal Plants; Straw & Fodder

18 Tripura 14 Vegetable Plaiting Materials; Vegetable Products not 0.72
Etbewhere Specified or Included

18 Tripura 24 Tobacco and Manutactured Tobacco Substitutes 1.10

19 Andaman & Nicobar 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 81.87

19 Andaman & Nicobar 14 Vegetable Plaiting Materials; Vegetable Products not 0.27
Elsewhere Specified or Included

19 Andaman & Nicobar 22 Beverages, Spirits and Vinegar 13.35

19 Andaman & Nicobar 24 Tobacco and Manufactured Tobacco Substitutes 6.55

20 Uttar Pradesh 06 Live Trees & Other Plants; Bulbs; roots & the Like; 99.05
Cut Flowers & Omamental Foliage

20 Uttar Pradesh 07 Edible Vegetables and Certain Roots and Tubers 15521.50

20 Uttar Pradesh 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 1061.64

20 Uttar Pradesh 09 Coffee, Tea, Mate & Spices 611.61

20 Uttar Pradesh 10 Cereals 58213.44

20 Uttar Pradesh 11 Products of the Milling Industry; Malt; Starches; Insulin; 63.32

Wheat Gluten
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20 Uttar Pradesh 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 4920.10
Fruits; Industrial or Medicinal Plants; Straw & Fodder

20 Uttar Pradesh 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 2435.74

20 Uttar Pradesh 14 Vegetable Plaiting Materials; Vegetable Products not 112.71
Elsewhere Specified or Included

20 Uttar Pradesh 15 Animal or Vegetable Fats & Oils & their Cleavage 774.42
Products; Animal Vegetable Waxes

20 Uttar Pradesh 16 Preparations of Meat of Fish or of Crustaceans, Molluses 36.56
of other Aquatic Invertebrates

20 Uttar Pradesh 17 Sugars and Sugar Confectionery 3316.61

20 Uttar Pradesh 18 Cocoa And Cocoa Preparations 185.50

20 Uttar Pradesh 19 Preparations of Cereals, Flour, Starch or Mitk; Pastry Cook 1221.72
Products

20 Uttar Pradesh 20 Preparations of Vegetables, Fruits, Nuts or other Parts 223.78
of Plants .

20 Uttar Pradesh 21 Miscellaneous Edible Preparations §923.70

20 Uttar Pradesh 22 Beverages, Spirits and Vinegar 3069.54

20 Uttar Pradesh 23 Residues and Waste from the Food industries; Prepared 1895.96
Animal Fodder

20 Uttar Pradesh 24 Tobacco and Manufactured Tobacco Substitutes 3673.23

21 Uttaranchat 06 Live Trees & Other Plants; Bulbs; roots & the Like; 18.31
Cut Flowers & Omamental Foliage

21 Uttaranchal 07 Edible Vegetables and Certain Roots and Tubers 14.85

21 Uttaranchal 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 0.09

21 Uttaranchal 09 Coffee, Tea, Mate & Spices 15.22

21 Uttaranchal 10 Cereals 1344.98

21 Uttaranchal 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 86.29
Fruits; Industrial or Medicinal Plants; Straw & Fodder

21 Uttaranchal 13 Lac; Gums, Resins & Other Vegstables Saps & Extracts 524.01

21 Uttaranchal 14 Vegetable Plaiting Materials; Vegetable Products not 0.17
Elsewhere Specified or included

21 Uttaranchal 15 Animal or Vegetable Fats & Oils & their Cleavage 0.23
Products; Animal Vegetable Waxes

21 Uttaranchal 17 Sugars and Sugar Confectionery 1.89

21 Uttaranchal 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 37.86
Products .

21 Uttaranchal 20 Preparations of Vegetables, Fruits, Nuts or other Parts 17.05

of Plants
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21 Uttaranchal 21 Miscellaneous Edible Preparations 28.50

21 Uttaranchal 23 Residues and Waste from the Food Industries; Prepared 59.94
Animal Fodder

29 Delhi 06 Live Trees & Other Plants; Bulbs; roots & the Like; 78.43
Cut Flowers & Omamental Foliage

29 Delhi 07 Edible Vegetables and Certain Roots and Tubers 5069.17

29 Delhi 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 2999.73

29 Delhi 09 Coffes, Tea, Mate & Spices 1363.97

29 Delhi 10 Cereals 32574.25

29 Delhi 11 Products of the Milling Industry; Malt; Starches; Insulin; 372.18
Wheat Gluten

29 Delhi 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 2695.40
Fruits; Industrial or Medicinal Plants; Straw & Fodder

29 Delhi 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 1415.82

29 Dethi 14 Vegetable Plaiting Materials; Vegetable Products not 655.99
Eisewhere Specified or Included

29 Delhi 15 Animal or Vegetable Fats & Oils & their Cleavage 2213.35
Products; Animal Vegetable Waxes

29 Delhi 16 Preparations of Meat of Fish or of Crustaceans, Molluses 48.62
of other Aquatic Invertebrates

29 Delhi 17 Sugars and Sugar Confectionery 4029.59

29 Delhi 18 Cpcoa And Cocoa Preparations 174.65

29 Delhi 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 5650.35
Products

29 Delhi 20 Preparations of Vegetables, Fruits, Nuts or other Parts 835.78
of Plants :

29 Dethi 21 Miscellaneous Edible Preparations 1505.42

29 Delhi 22 Beverages, Spirits and Vinegar 4033.23

29 Delhi 23 Residues and Waste from the Food Industries; Prepared 25499.90
Animal Fodder

29 Delhi 24 Tobacco and Manufactured Tobacco Substitutes 2081.23

30 Punjab 06 Live Trees & Other Plants; Bulbs; roots & the Like; 4.98
Cut Flowers & Omamental Foliage

30 Punjab 07 Edible Vegetables and Certain Roots and Tubers 5714.99

30 Punjab 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 4730.44

30 Punjab 09 Coftee, Tea, Mate & Spices 1260.45

30 Punjab 10 Cereals 95341.88




of other Aquatic invertebrates

11 Written Answers APRIL 15, 2008 to Questions 112

1 2 3 4 5

30 Punjab i} Products of the Milling Industry; Malt; Starches; Insulin; 38.39
Wheat Gluten

30 Punjab 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 1353.79
Fruits; Industrial or Medicinal Plants; Straw & Fodder

30 Punjab 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 17283.29

30 Punjab 14 Vegetable Ptaiting Materials; Vegetable Products not 492.33
Eisewhere Specified or included

30 Punjab 15 Animal or Vegetable Fats & Oils & their Cleavage 51.82
Products; Animal Vegetable Waxes

30 Punjab 17 Sugars and Sugar Confectionery 880.01

30 Punjab 18 Cocoa And Cocoa Preparations 3.31

30 Punjab 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 2664.48
Products

30 Punjab 20 Preparations of Vegetables, Fruits, Nuts or other Parts 5206.57
of Plants

30 Punjab 21 Miscellaneous Edible Preparations 579.44

30 Punjab 22 Beverages, Spirits and Vinegar 5985.02

30 Punjab 23 Residues and Waste from the Food Industries; Prepared 7831.35
Animal Fodder

30 Punjab 24 Tobacco and Manufactured Tobacco Substitutes 122.40

34 Haryana 06 Live Trees & Other Plants; Buibs; roots & the Like; 1.66
Cut Flowers & Omamental Foliage

34 Haryana 07 Edible Vegetables and Certain Roots and Tubers 1316.77

34 Haryana 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 1046.06

34 Haryana 09 Coftee, Tea, Mate & Spices 1374.14

34 Haryana 10 Cereals 227591.01

34 Haryana 1" Products of the Milling Industry; Malt; Starches; Insulin; 94.19
Wheat Gluten

34 Haryana 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 337.06
Fruits; Industrial or Medicinal Plants; Straw & Fodder

34 Haryana 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 16447.36

34 Haryana 14 Vegetable Plaiting Materials; Vegetable Products not 912.29
Elsewhere Specified or Included

34 Haryana 15 Animal or Vegetable Fats & Oils & their Cleavage 18.14
Products; Animal Vegetable Waxes

34 Haryana 16 Preparations of Meat of Fish or of Crustaceans, Molluses 0.33
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34 Haryana 17 Sugars and Sugar Confectionery 218.81

34 Haryana 18 Cocoa And Cocoa Preparations 18.75

34 Haryana 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 4383.70
Products

34 Haryana 20 Preparations of Vegetables, Fruits, Nuts or other Parts 491.00
of Plants

34 Haryana 21 Miscellaneous Edible Preparations 2497.06

34 Haryana 22 Beverages, Spirits and Vinegar 849.03

34 Haryana 23 Residues and Waste from the Food Industries; Prepared 1494.05
Animal Fodder

34 Haryana 24 Tobacco and Manufactured Tobacco Substitutes 331.80

39 Chandigarh 07 Edible Vegetables and Certain Roots and Tubers 18.97

39 Chandigarh 09 Coftee, Tea, Mate & Spices 0.28

39 Chandigarh 10 Cereals 264.64

39 Chandigarh 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 9.03
Fruits; Industrial or Medicinal Plants; Straw & Fodder

39 Chandigarh 17 Sugars and Sugar Confectionery 11.81

44 Jammu & Kashmir 07 Edible Vegetables and Certain Roots and Tubers 1813.85

44 Jammu & Kashmir 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 5419.17

44 Jammu & Kashmir 09 Coffee, Tea, Mate & Spices 182.80

44 Jammu & Kashmir 10 Cereals 9.54

44 Jammu & Kashmir 12 Oi: Seeds Oleaginous Fruits; Misc, Grains, Seeds & 12.66
Fruits; Industrial or Medicinal Plants; Straw & Fodder

44 Jammu & Kashmir 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 2.20

44 Jammu & Kashmir 16 Preparations of Meat of Fish or of Crustaceans, Molluses 0.75
of other Aquatic Invertebrates :

44 Jammu & Kashmir 20 Preparations of Vegetables, Fruits, Nuts or other Parts 633.22
of Plants

44 Jammu & Kashmir 21 Miscellaneous Edible Preparations 511.37

44 Jammu & Kashmir 23 Residues and Waste from the Food Industries; Prepared 0.74
Animal Fodder

46 Himachal Pradesh 07 Edible Vegetables and Certain Roots and Tubers 13.29

48 Himachal Pradesh 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 21.88

46 Himachal Pradesh 09 Coffee, Tea, Mate & Spices 43.26

46 Himachal Pradesh 10 Caereals 0.21
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46 Himachal Pradesh 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 47.46
Fruits; Industrial or Medicinal Plants; Straw & Fodder

46 Himachal Pradesh 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 19.99

46 Himachal Pradesh 15 Animal or Vegetable Fats & Oils & their Cleavage 11.87
Products; Animal Vegetable Waxes

46 Himachal Pradesh 17 Sugars and Sugar Confectionery 217

46 Himacha! Pradesh 18 Cocoa And Cocoa Preparations 254

46 Himachal Pradesh 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 34.23
Products

46 Himachal Pradesh 20 Preparations of Vegetables, Fruits, Nuts or other Parts 8.57
of Plants

46 Himachal Pradesh 21 Miscellaneous Edible Preparations 13.23

46 Himachal Pradesh 22 Beverages, Spirits and Vinegar 533.56

46 Himachal Pradesh 23 Residues and Waste from the Food Industries; Prepared 20.00
Animal Fodder

46 Himachal Pradesh 24 Tobacco and Manutactured Tobacco Substitutes 15.42

50 Rajasthan 06 Live Trees & Other Plants; Bulbs; roots & the Like; 21.70
Cut Flowers & Omamental Foliage

50 Rajasthan 07 Edible Vegetables and Certain Roots and Tubers 481.67

50 Rajasthan 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 30.20

50 Rajasthan 09 Coffee, Tea, Mate & Spices 1051.92

50 Rajasthan 10 Cereals 276.03

50 Rajasthan 11 Products of the Mifling Industry; Malt; Starches; Insulin; 150.01
Wheat Gluten

50 Rajasthan 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 2449.50
Fruits; Industrial or Medicinal Plants; Straw & Fodder

50 Rajasthan 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 46125.26

50 Rajasthan 14 Vegetable Plaiting Materials; Vegelable Products not 652.68
Elsewhere Specified or included

50 Rajasthan 15 Animal or Vegetable Fats & Oils & their Cleavage 47.00
Products; Animal Vegetable Waxes

50 Rajasthan 17 Sugars and Sugar Confectionery 72.91

50 Rajasthan 18 Cocoa And Cocoa Preparations 1.07

50 Rajasthan 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 316.26
Products

50 Rajasthan 20 Preparations of Vegetables, Fruits, Nuts or other Parts 121.18

of Plants
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50 Rajasthan 21 Miscellaneous Edible Preparations 591.97

50 Rajasthan 22 Beverages, Spirits and Vinegar 91.06

50 Rajasthan 23 Residues and Waste from the Food Industries; Prepared 4450.42
Animal Fodder

50 Rajasthan 24 Tobacco and Manufactured Tobacco Substitutes 688.38

54 Gujarat 06 Live Trees & Other Plants; Bulbs; roots & the Like; 107.35
Cut Flowers & Omamental Foliage

54 Gujarat 07 Edible Vegetables and Certain Roots and Tubers 22196.99

54 Gujarat 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 7865.67

54 Gujarat 09 Coftee, Tea, Mate & Spices 12238.48

54 Gujarat 10 Cereals 17126.71

54 Gujarat 11 Products of the Milling Industry; Malt; Starches; Insutin; 3798.69
Wheat Gluten

54 Gujarat 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 76803.16
Fruits; Industrial or Medicinal Plants; Straw & Fodder

54 Gujarat 13 Lac; Gums, Resins_& Other Vegetables Saps & Extracts 26035.25

54 Gujarat 14 Vegetable Plaiting Materials; Vegetable Products not 213.83
Elsewhere Specified or included

54 Gujarat 15 Animal or Vegetable Fats & Oils & their Cleavage 92363.94
Products; Animal Vegetable Waxes

54 Guijarat 16 Preparations of Meat of Fish or of Crustaceans, Molluses 1772.26
of other Aquatic Invertebrates

)

54 Gujarat 17 Sugars and Sugar Confectionery 3830.16

54 Gujarat 18 Cocoa and Cocoa Preparations 37.28

54 Gujarat 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 5805.68
Products

54 Gujarat 20 Preparations of Vegetables, Fruits, Nuts or other Parts 7804.09
of Plants

54 Gujarat 21 Miscellaneous Edible Preparations 4858.65

54 Gujarat 22 Beverages, Spirits and Vinegar 5142.46

54 Gujarat 23 Residues and Waste from the Food Industries; Prepared 52332.13
Animal Fodder

54 Gujarat 24 Tobacco and Manufactured Tobacco Substitutes 7533.89

60 Maharashtra 06 Live Trees & Other Plants; Bulbs; roots & the Like; 6854.65

Cut Flowers & Oramental Foliage
60 Maharashtra 07 Edible Vegetables and Certain Roots and Tubers 77193.25
60 Maharashtra 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 46098.53
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60 Maharashtra 09 Cofiee, Tea, Mate & Spices §0789.07

60 Maharashtra 10 Cereals 12287.98

60 Maharashtra 11 Products of the Milling Industry; Malt; Starches; Insulin; 3790.49
Wheat Gluten

60 Maharashtra 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 59675.98
Fruits; industrial or Medicinal Plants; Straw & Fodder

60 Maharashtra 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 5488.91

60 Maharashtra 14 Vegetable Plaiting Materials; Vegetable Products not 1381.57
Elsewhere Specified or Included

60 Maharashtra 15 Animal or Vegetable Fats & Oils & their Cleavage 14452.81
Products; Animal Vegetable Waxes

60 Maharashtra 16 Preparations of Meat of Fish or of Crustaceans, Molluses 59573.42
of other Aquatic Invertebrates

60 Maharashtra 17 Sugars and Sugar Confectionery 18456.76

60 Maharashtra 18 Cocoa and Cocoa Preparations 1001.38

60 Maharashtra 19 Preparations of Cereals, Flour, Starch or Mik; Pastry Cook 16034.58
Products

60 Maharashtra 20 Preparations of Vegetables, Fruits, Nuts or other Parts 7677.25
of Plants

60 ~ Maharashtra 21 Miscellaneous Edible Preparations 4786.10

60 Maharashtra 22 Beverages, Spirits and Vinegar 4728.74

60 Maharashtra 23 Residues and Waste from the Food Industries; Prepared 64804.88
Animal Fodder

60 Maharashtra 24 Tobacco and Manufactured Tobacco Substitutes 5182.78

67 Daman & Diu 07 Edible Vegetables and Certain Roots and Tubers 4.68

67 Daman & Diu 09 Coftee, Tea, Mate & Spices 4.40

67 Daman & Diu 11 Products of the Milling Industry; Malt; Starches; Insulin; 9.28
Wheat Giuten

67 Daman & Diu 15 Animal or Vegetable Fats & Oils & their Cleavage 14.21
Products; Animal Vegetable Waxes

67 Daman & Diu 17 Sugars and Sugar Confectionery 27.98

67 Daman & Diu 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 5.87
Products

67 Daman & Diu 21 Miscellaneous Edible Preparations 7.81

67 Daman & Diu 22 Beverages, Spirits and Vinegar 152.77

87 Daman & Diu 23 Residues and Waste from the Food Industries; Prepared 12.19

Animatl Fodder
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68 Goa 07 Edible Vegetables and Certain Roots and Tubers 8.99

68 Goa 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 1666.57

68 Goa 09 Coffee, Tea, Mate & Spices 25.27

68 Goa 10 Cereals 3.06

68 Goa 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 12.09
Fruits; Industrial or Medicinal Plants; Straw & Fodder

68 Goa 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 0.38

68 Goa 14 Vegetable Plaiting Materials; Vegetable Products not 1.69
Elsewhere Specified or Included

68 Goa 16 Preparations of Meat of Fish or of Crustaceans, Molluses 3535.70
of other Aquatic Invertebrates

68 Goa 17 Sugars and Sugar Confectionery 44.46

68 Goa 18 Cocoa And Cocoa Preparations 13.06

68 Goa 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 391.70
Products

68 Goa 20 Preparations of Vegetables, Fruits, Nuts or other Parts 6.51
of Plants ’

68 Goa 21 Miscellaneous Edible Preparations 545.01

68 Goa 22 Beverages, Spirits and Vinegar 3139.93

68 Goa 24 Tobacco and Manufactured Tobacco Substitutes 142.25

69 Dadra & Nagar Haveli 07 Edible Vegetables and Certain Roots and Tubers 0.19

69 Dadra & Nagar Haveli 09 Coffee, Tea, Mate & Spices 11.10

69 Dadra & Nagar Haveli 11 Prodticts of the Milling Industry; Malt; Starches; Insulin; 2.99
Wheat Gluten

69 Dadra & Nagar Haveli 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 473.80

89 Dadra & Nagar Haveli 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 0
Products

70 Madhya Pradesh 06 Live Trees & Other Plants; Bulbs; roots & the Like; 2.26
Cut Flowers & Ornamental Foliage

70 Madhya Pradesh 07 Edible Vegetables and Certain Roots and Tubers 26676.68

70 Madhya Pradesh 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 46.29

70 Madhya Pradesh 09 Coffee, Tea, Mate & Spices 1366.74

70 Madhya Pradesh 10 Cereals 7250.51

70 Madhya Pradesh 1 Products of the Milling Industry; Malt; Starches; Insulin; 196.01

Wheat Gluten

70 Madhya Pradesh 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 2506.93
Frults; Industrial or Medicinal Plants; Straw & Fodder
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70 Madhya Pradesh 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 180.35

70 Madhya Pradesh 14 Vegetable Plaiting Materials; Vegetable Products not 488
Elsewhere Specified or Included

70 Madhya Pradesh 15 Animal or Vegetable Fats & Oils & their Cleavage 1196.60
Products; Animal Vegetable Waxes

70 Madhya Pradesh 17 Sugars and Sugar Gonfectionery 220.34

70 Madhya Pradesh 18 Cocoa And Cocoa Preparations 54.87

70 Madhya Pradesh 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 519.38
Products

70 Madhya Pradesh 20 Preparations of Vegetables, Fruits, Nuts or other Parts 298.03
of Plants

70 Madhya Pradesh 21 Miscellaneous Edible Preparations 820.19

70 Madhya Pradesh 22 Beverages, Spirits and Vinegar 26.30

70 Madhya Pradesh 23 Residues and Waste from the Food Iindustries; Prepared 309669.09
Animal Fodder

70 Madhya Pradesh 24 Tobacco and Manufactured Tobacco Substitutes 874.28

71 Chhattisgarh 07 Edible Vegetables and Certain Roots and Tubers 288.90

71 Chhattisgarh 08 Edible Fruit & Nuts; Peel of Citrus Fruit or 0.08
Melons

71 Chhattisgash 10 Cereals 1813.50

71 Chhattisgarh 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 748.55
Fruits; Industrial or Maedicinal Plants; Straw & Fodder

71 Chhattisgarh 14 Vegetable Plaiting Materials; Vegetable Products not 2.59
Elsewhere Specified or included

7 Chhattisgarh 15 Animal or Vegetable Fats & Oils & their Cleavage 718.20
Products; Animal Vegetable Waxes

71 Chhattisgarh 17 Sugars and Sugar-Confectionery 0.01

71 Chhattisgarh 23 Residues and Waste from the Food Industries; Prepared 5143.85
Animal Fodder

80 Andhra Pradesh 06 Live Trees & Other Plants; Bulbs; roots & the Like; 450.97
Cut Flowers & Omamental Foliage

80 Andhra Pradesh 07 Edible Vegetables and Certain Roots and Tubers 2256.25

80 Andhra Pradesh 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 23606.19

80 Andhra Pradesh 09 Coffee, Tea, Mate & Spices 21327.36

80 Andhra Pradesh 10 Cereals 152259.54

80 Andhra Pradesh 11 Products of the Milling Industry; Malt; Starches; Insulin; 158.34

Wheat Gluten
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80 Andhra Pradesh 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 7706.00
Fruits; Industrial or Medicinal Plants; Straw & Fodder

80 Andhra Pradesh 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 5417.92

80 Andhra Pradesh 14 Vegetable Plaiting Materials; Vegetable Products not 2110.72
Elsewhere Specified or Included

80 Andhra Pradesh 15 Animal or Vegetable Fats & Oils & their Cleavage 5110.36
Products; Animal Vegetable Waxes

80 Andhra Pradesh 16 Preparations of Meat of Fish or of Crustaceans, Molluses 19.29
of other Aquatic invertebrates

80 Andhra Pradesh 17 Sugars and Sugar Confectionery 2526.31

80 Andhra Pradesh 18 Cocoa And Cocoa Preparations 54.30

80 Andhra Pradesh 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 4260.74
Products

80 Andhra Pradesh 20 Preparations of Vegetables, Fruits, Nuts or other Parts 9969.50
of Plants

80 Andhra Pradesh 21 Miscellaneous Edible Preparations 19049.87

80 Andhra Pradesh 22 Beverages, Spirits and Vinegar 176.04

80 Andhra Pradesh 23 Residues and Waste from the Food Industries; Prepared 3037.45
Animal Fodder

80 Andhra Pradesh 24 Tobacco and Manufactured Tobacco Substitutes 73689.31

84 Karnataka 06 Live Trees & Other Plants; Bulbs; roots & the Like; 1919.59
Cut Fiowers & Ornamental Foliage

84 Karnataka 07 Edible Vegetables and Certain Roots and Tubers 17343.27

84 Karmataka 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 23576.37

84 Kamataka 09 Coftee, Tea, Mate & Spices 102812.99

84 Karnataka 10 Cereals 14839.95

84 Karnataka 1 Products of the Milling Industry; Malt; Starches; Insulin; 1346.10
Wheat Gluten

84 Karnataka 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 6363.77
Fruits; Industrial or Medicinal Plants; Straw & Fodder

84 Kamataka 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 16668.15

84 Karnataka 14 Vegetable Plaiting Materials; Vegetable Products not 113.96
Elsewhere Specified or Included

84 Karnataka 15 Animal or Vegetable Fats & Oils & their Cleavage 789.97
Products; Animal Vegetable Waxes

84 Karnataka 16 Preparations of Meat of Fish or ot Crustaceans, Molluses 560.42

of other Aquatic Invertebrates
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84 Karnataka 17 Sugars and Sugar Confectionery 8963.56
84 Kamataka 18 Cocoa and Cocoa Preparations 127
84 Karnataka 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 1761.37
Products
84 Kamataka 20 Preparations of Vegetables, Fruits, Nuts or other Parts 22762.22
of Plants
84 Kamataka 21 Miscellaneous Edible Preparations 16354.89
84 Karnataka 22 Beverages, Spirits and Vinegar 2047.50
84 Kamataka 23 Residues and Waste from the Food Industries; Prepared 953.32
Animal Fodder
84 Kamataka 24 Tobacco and Manufactured Tobacco Substitutes 20845.41
90 Tamil Nadu 06 Live Trees & Other Plants; Bulbs; roots & the Like; 14995.87
Cut Flowers & Omamental Foliage
20 Tamil Nadu 07 Edible Vegetables and Certain Roots and Tubers 16943.23
90 Tamil Nadu 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 30559.97
20 Tamil Nadu 09 Cofiee, Tea, Mate & Spices 37891.74
90 Tamil Nadu 10 Cereals 8734.52
90 . Tamil Nadu 1 Products of the Milling Industry; Malt; Starches; Insulin; 1692.36
Wheat Gluten
90 Tamil Nadu 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 10655.23
Fruits; Industrial or Medicinal Plants; Straw & Fodder
90 Tamil Nadu 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 4081.85
290 Tamil Nadu 14 Vegetable Plaiting Materials; Vegetable Products not 2122.18
Elsewhere Specified or Included
90 Tamil Nadu 15 Animal or Vegetable Fats & Oils & their Cleavage 2148.80
Products; Animal Vegetable Waxes
90 Tamil Nadu 16 Preparations of Meat of Fish or of Crustaceans, Molluses 1268.90
of other Aquatic Invertebrates
90 Tamil Nadu 17 Sugars and Sugar Confectionery 29437.17
90 Tamil Nadu 18 Cocoa And Cocoa Preparations 180.57
90 Tamil Nadu 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 7088.71
Products
80 Tamil Nadu 20 Preparations of Vegetables, Fruits, Nuts or other Parts 8147.03
of Plants
20 Tamil Nadu 21 Miscellaneous Edible Preparations 12090.64
20 Tamil Nadu 22 Beverages, Spirits and Vinegar 232.57
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‘90 Tamil Nadu 23 Residues and Waste from the Food Industries; Prepared 1509.34
Animal Fodder

90 Tamil Nadu 24 Tobacco and Manufactured Tobacco Substitutes 1322.77

96 Kerala 06 Live Trees & Other Plants; Bulbs; roots & the Like; 359.43
Cut Flowers & Ornamental Foliage

96 Kerala 07 Edible Vegetables and Certain Roots and Tubers 4349.49

96 Kerala 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 213421.74

96 Kerala 09 Coffee, Tea, Mate & Spices 59301.55

96 Kerala 10 Cereals 4167.20

96 Kerala 1 Products of the Milling Industry; Malt; Starches; Insulin; 936.86
Wheat Gluten

96 Kerala 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 1687.61
Fruits; Industrial or Medicinal Plants; Straw & Fodder

96 Kerala 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 20058.75

96 Kerala 14 Vegetable Plaiting Materials; Vegetable Products not 140.60
Eisewhere Specified or Included

96 Kerala 15 Animal or Vegetable Fats & Qils & their Cleavage 1503.80
Products; Animal Vegetable Waxes

96 Kerala 16 Preparations of Meat of Fish or of Crustaceans, Molluses 5557.47
of other Aquatic Invertebrates

96 Kerala 17 Sugars and Sugar Confectionery 304.40

96 Kerala 18 Cocoa And Cocoa Preparations 44.35

96 Kerala 19 Pre'parations of Cereals, Flour, Starch or Milk; Pastry Cook 2318.98
Products

96 Kerala 20 Preparations of Vegetables, Fruits, Nuts or other Parts 1817.31
of Plants

96 Kerala 21 Miscellaneous Edible Preparations 5189.86

96 Kerala 22 Beverages, Spirits and Vinegar 104.63

96 Kerala 23 Residues and Waste from the Food Industries; Prepared 180.48
Animal Fodder

96 Kerala 24 Tobacco and Manufactured Tobacco Substitutes 1175.23

99 Pondicherry 07 Edible Vegetables and Certain Roots and Tubers 8.00

99 Pondicherry 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 52.25

99 Pondicherry 09 Coftes, Tea, Mate & Spices 13.76

99 Pondicherry 10 Cereals 117.56

99 Pondicherry 1 Products of the Milling Industry; Malt; Starches; insulin; 4.36

Wheat Gluten
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99 Pondicherry 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 34.50
99 Pondichemrry 14 Vegetable Plaiting Materials; Vegetable Products not 5.45
Elsewhere Specified or Included
99 Pondicherry 15 Animal or Vegetable Fats & Oils & their Cleavage 4.22
Products; Animal Vegetable Waxes
99 Pondicherry 17 Sugars and Sugar Confectionery 40.24
99 Pondicherry 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 8.10
Products
99 Pondicherry 20 Preparations of Vegetables, Fruits, Nuts or other Parts 150.66
of Plants
99 Pondicherry 21 Miscellaneous Edible Preparations 73.09
99 Pondicherry 22 Beverages, Spirits and Vinegar 20.88
Unspecified 55960.76
Al India 06 Live Trees & Other Plants; Bulbs; roots & the Like; 30145.00
Cut Fiowers & Ornamental Foliage
All india 07 Edible Vegetables and Certain Roots and Tubers 251415.00
All India 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 376342.00
All India 09 Coffee, Tea, Mate & Spices 400724.00
All India 10 Cereals 723261.06
Al india 11 Products of the Milling Industry; Malt; Starches; Insulfin; 12755.00
Wheat Gluten
Al india 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 186547.00
Fruits; Industrial or Medicinal Plants; Straw & Fodder
All India 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 176600.00
All India 14 Vegetable Plaiting Materials; Vegetable Products not 10166.00
Elsewhere Specified or Included
All India 15 Animal or Vegetable Fats & Oils & their Cleavage 123948.00
Products; Animal Vegetable Waxes
Al india 16 Preparations of Meat of Fish or of Crustaceans, Molluses 72469.00
of other Aquatic Invertebrates Etc.
All India 17 Sugars and Sugar Confectionery 74613.00
Al India 18 Cocoa and Cocoa Preparations 2478.00
All India 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 54284.00
Products
All india 20 Preparations of Vegetables, Fruits, Nuts or other Parts 68329.00

of Plants
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All India 21 Miscellaneous Edible Preparations 77484.00
All india 22 Beverages, Spirits and Vinegar 25820.00
All India 23 Residues and Waste from the Food Industries; Prepared 497137.00
Animal Fodder
All India 24 Tobacco and Manufactured Tobacco Substitutes 133066.00
Grand Total 3297581.00
Note : Export value figures corresponding to invalid and/or not specified state<of origin code has been clubbed under the category
“Unspecified’ and for this no chapterwise distribution has been provided.
Product-wise India’s Export of Agro and agro based products originating
from different states during 2006-07
State Chapter Product Export Value
(In Rs. Lakhs)
1 2 3 4 5
01 Assam 07 Edible Vegetables and Certain Roots and Tubers 19.43
01 Assam 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 10.83
01 Assam 09 Coffee, Tea, Mate & Spices 78105.85
01 Assam 10 Cereals 14.04
01 Assam 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 1198.33
Fruits; Industrial or Medicinal Plants; Straw & Fodder
01 Assam 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 16.64
01 Assam 14 Vegetable Plaiting Materials; Vegetable Products not 2.29
Elsewhere Specified or Included
}
01 Assam 17 Sugars and Sugar Confectionery 37.61
01 Assam 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 4.10
Products '
01 Assam 20 Preparations of Vegetables, Fruits, Nuts or other Parts 1.47
of Plants
01 Assam 21 Miscellaneous Edible Preparations 475.06
01 Assam 23 Residues and Waste from the Food Industries; Prepared 7.33
Animal Fodder
02 Meghalaya 07 Edible Vegetables and Certain Roots and Tubers 103.64
02 Meghalaya 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 92.80
02 Meghalaya 09 Coffee, Tea, Mate & Spices 471.25
02 Meghalaya 10 Cereals 182.87
02 Meghalaya 14 Vegetable Plaiting Materials; Vegetable Products not 0.46
Elsewhere Specified or Included
02 Meghalaya 20 Preparations of Vegetables, Fruits, Nuts or other Parts 1.47

of Plants
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02 Meghalaya 23 Residues and Waste from the Food Industries; Prepared 19.27
Animal Fodder

03 Mizoram 07 Edible Vegetables and Certain Roots and Tubers 4.95

03 Mizoram 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 24.78

03 Mizoram 09 Coffee, Tea, Mate & Spices 149.01

03 Mizoram 10 Cereals 6.95

03 Mizoram 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 20.62

03 Mizoram 20 Preparations of Vegetables, Fruits, Nuts or other Parts 6.74
of Plants

06 Bihar 06 Live Trees & Other Plants; Bulbs; roots & the Like; 1.82
Cut Flowers & Omamental Foliage

06 Bihar 07 Edible Vegetables and Certain Roots and Tubers 871.52

06 Bihar 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 415.48

06 Bihar 09 Coffee, Tea, Mate & Spices 239.15

06 Bihar 10 Cereals 6881.40

06 Bihar " Products of the Milling Industry; Malt; Starches; insulin; 4.89
Wheat Gluten

06 Bihar 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 59.27
Fruits; Industrial or Medicinal Plants; Straw & Fodder

06 Bihar 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 0.61

06 Bihar 14 Vegetable Plaiting Materials; Vegetable Products not 38.92
Elsewhere Specified or Included

06 Bihar 15 Animal or Vegetable Fats & Oils & their Cleavage 8.91
Products; Animal Vegetable Waxes

06 Bihar 17 Sugars and Sugar Confectionery 697.29

06 Bihar 18 Cocoa And Cocoa Preparations 0.64

06 Bihar 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 51.01
Products

06 Bihar 20 Preparations of Vegetables, Fruits, Nuts or other Parts 175.95
of Plants

06 Bihar 21 Miscellaneous Edible Preparations 5.08

06 Bihar 22 Beverages, Spirits and Vinegar 3.37

06 Bihar 23 Residues and Waste from the Food industries; Prepared 372.19
Animal Fodder

06 Bihar 24 Tobacco and Manutactured Tobacco Substitutes 41.98

07 Jharkhand 06 Live Trees & Other Plants; Bulbs; roots & the Like; 212.69

Cut Flowers & Omamental Foliage
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07. Jharkhand 07 Edible Vegetables and Certain Roots and Tubers 64.15

07 Jharkhand 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 95.60

07 Jharkhand 09 Coffes, Tea, Mate & Spices 12.26

07 Jharkhand 10 Cereals 493.81

07 Jharkhand 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 28.76
Fruits; Industrial or Medicinal Plants; Straw & Fodder

07 Jharkhand 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 2374.98

07 Jharkhand 14 Vegetable Plaiting Materials; Vegetable Products not 0.04
Elsewhere Specified or Included

07 Jharkhand 20 Preparations of Vegetables, Fruits, Nuts or other Parts 24.91
of Plants

07 Jharkhand 22 Beverages, Spirits and Vinegar 0.52

07 Jharkhand 23 Residues and Waste from the Food Industries; Prepared 151.94
Animal Fodder

07 Jharkhand 24 Tobacco and Manufactured Tobacco Substitutes 1.38

09 Arunachal Pradesh 07 Edible Vegetables and Certain Roots and Tubers 0.47

09 Arunachal Pradesh 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 77.41

08 Arunachal Pradesh 24 Tobacco and Manufactured Tobacco Substitutes 81.97

10 West Bengal 06 Live Trees & Other Plants; Bulbs; roots & the Like; 4542.90
Cut Flowers & Omamental Foliage

10 West Bengal 07 Egible Vegetables and Certain Roots and Tubers 46128.27

10 West Bengal 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 14932.38

10 Woest Bengal 09 Coftee, Tea, Mate & Spices 44536.03

10 West Bengal 10 Cereals 53128.66

10 West Bengal 1 Products of the Milling Industry; Malt; Starches; Insulin; 68.69
Wheat Gluten

10 West Bengal 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 2456.85
Fruits; Industrial or Medicinal Plants; Straw & Fodder

10 West Bengal 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 8814.95

10 West Bengal 14 Vegetable Plaiting Materials; Vegetable Products not 137.95

Elsewhere Specified or Included

10 West Bengal 15 Animal or Vegetable Fats & Oils & their Cleavage 973.82
Products; Animal Vegetable Waxes

Preparations of Meat of Fish or of Crustaceans, Molluses 64.41

10 West Bengal 16
of other Aquatic invertebrates

10 West Bengal 17 Sugars and Sugar Confectionery 8104.91
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10 West Bengal 18 Cocoa and Cocoa Preparations 0.02
10 West Bengal 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 492.71
Products
10 West Bengal 20 Preparations of Vegetables, Fruits, Nuts or other Parts 1751.01
of Plants
10 West Bengal 21 Miscellaneous Edible Preparations 1437.60
10 West Bengal 22 Beverages, Spirits and Vinegar 76.30
10 West Bengal 23 Residues and Waste from the Food industries; Prepared 12984.21
Animal Fodder
10 West Bengal 24 Tobacco and Manufactured Tobacco Substitutes 3146.43
14 Nagaland 07 Edible Vegetables and Certain Roots and Tubers 0.36
14 Nagaland 10 Cereals 162.19
14 Nagaland 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 727.97
Products
15 Manipur 07 Edible Vegetables and Certain Roots and Tubers 6.57
15 Manipur 10 Cereals 2.04
16 Orissa 07 Edible Vegetables and Certain Roots and Tubers 74.89
16 -Orissa 08 Edible Fruit & Nuts; Peel of Citrus Fruit or Melons 40.44
16 Orissa 09 Coffee, Tea, Mate & Spices 111.83
16 Orissa 10 Cereals 1468.81
16 Orissa 11 Products of the Milling Industry; Malt; Starches; insulin; 5.47
Wheat Gluten
16 Orissa 12 Oil Seeds Oleaginous Fruits; Misc, Grains, Seeds & 632.04
Fruits; Industrial or Medicinal Plants; Straw & Fodder
16 Orissa 13 Lac; Gums, Resins & Other Vegetables Saps & Extracts 0.18
16 Orissa 14 Vegetable Plaiting Materials; Vegetable Products not 807.30
Elsewhere Specified or Included
16 Orissa 20 Preparations of Vegetables, Fruits, Nuts or other Parts 22.44
of Plants
16 Orissa 23 Residues and Waste from the Food Industries; Prepared 1060.90
Animal Fodder
.16 Orissa 24 Tobacco and Manufactured Tobacco Substitutes 1.32
17 Sikkim 10 Cereals 0.34
17 Sikkim 17 Sugars and Sugar Confectionery 1.14
17 Sikkim 19 Preparations of Cereals, Flour, Starch or Milk; Pastry Cook 52.97

Products
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17 Sikkim 22 Beverages, Spirits and Vinegar 270.70

17 Sikkim 24 Tobacco and Manufactured Tobacco Substitutes 22.40

18 Tripura 07 Edible Vegetables and Certain Roots and Tubers 4.98

18 Tripura 0]} Edible Fruit & Nuts; Pesl of Citrus Fruit or Melons 1.77

18 Tripura 09 Coffee, Tea, Mate & Spices 11.03

18 Tripura 11 Products of the Milling Industry; Malt; Starches; Insulin; 0.74
Wheat Gluten

18 Tripura 12 Qil Seeds Oleaginous Fruits; Misc, Grains, Se<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>